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5.02.2009 	Mr.B.Sarma, learned counsel 

appearing for the Applicant is present. 

Copies of this O.A. has already been served 

on Mr. B.C.Pathak, who usually appears fot 

BSNL. 

Issue notice to the Respondents 

requiring them to file their reply by 20th April, 

2009. 

Mr. B.C. Pathak, 	learned 	counset 

undertakes 	to 	file 	Appearance 

Memo/Vokalatnama on the next date. 

(M.R. Mohanty) 
Vice- Chairmaii 

No written statement has yet been filed 

by the Respondents in this case. Mr.&C.Pathak, 

learned counsel for the BSNL, undertakes to file!,  

written statement by 25.05.2009. 

Call this matter on 25.05.2009. 

Send copies of this order to the 

Respondents in the address given in the O.A. 

.Wtoanty) 
V!ce-Chairmcn 



I 
0 A 2 of 2009 

	

25.05.2009 	Mrs. M. Das, learned counsel 

& j for BSNL, files her 9lokalatnarna' for 

the Respondents and pmys for time to 

file written statement. Prayer is 
/7f%I2 	 ailowed. 

Call 	this 	matter 	on 
22.07.2009 	awaiting 	wiitten 

' ° 	2. J9) b) 	statement from the Respondents. 
e44-d C) DAC

I 

(N.D.øya1 	(M.R.Monty) 

	

PO 	
Im 	Member(A) 	Vice-Chairman 

	

22.07.2009 	to written statement hasyet been filed 
...e •• 	• 

- 	by the Respondents. On the prayer of 

Mrs.M.Das, learned Standing counsel for BSNL, 

call this matter on 25.08.2009 awaiting written 

statement from the Respondents. 

Adv 7  
g' 	 (M.K&citurvedi) 	 (M.R.Mohanty) 

Member AJ 	 Vice-Chairman fr5 \ 
IbbI 
25.08.2009 - No written statement has yetbeen 

	

/A2 i9 5 i 	 filed by the Respondents. .• 

- 
Call this matter on 06.10.2009 

awaiting written statement from the 
Respondents. 

(MYhhaturvedi) 	(M.R.Mohanty) 

	

A~A 	Member(A) 	* 	. Vice-Chairman 
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06.10.2009 	Written statement has already been 
filed by the Respondents. No rejoinder has 
yet to file by the Applicant. 

Subject to legal pleas to be examined 
at the time of final hearing, this case is 
admitted. 

Call this matter on 7.12.2009 for 
1hearing. I  - 

Send copies of this order to the 
Applicant and the Respondents in the address 

1ouid9i 	
given in the O.A. 

c±e 
, ; t3$r) iti(flJA 1''4ir. 	bit.1ii i iiu.4 	ttI) 

/'kL 1vJ' ei7,-J 	07.122009 

Ilm/ 

,Zee/- 
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-12.01.2010 	We wanted the applicant to point out 
as to what steps he had taken on finding his 
name in the non -eligible list issued by 
BSNL on 27.06.2007 (Annexure-5), whether 
he had made any representation seeking 
inclusion of his name in the e)gibillty !ist 
enabling him to appear in the Limited. 
Departmental Competitive Examination to 
be held on 15.07.2007 For the post of SDE 
(T. Second querry, which we have in mind 
is, where is the seniority to establish 
averment in - para 4.9 of O.A. that, Shri 

Sarihaddu Seshagiriran and Shri Waryao 

Sareo were junior to-him and were included .- 

	

in the list of e1gIbie candidates. If- 	- 

necessary, applicant should file an aDdavit 

before the next, date of hearing highlight:ing 

these aspects. 

LJsL on 21 .01 .20i0 

.U.d .M to 	9TtIIW edt nO 
01 bmucibo JL'i 101 ' 	rvuF- br1icr 

-t 
(M.R.Moty) 
Vice-Chairman 

d L' 
• Ust the matter on 12.01.2010. 

(Mukesh Kumar Gupta) 
Member(i) 
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21.o2IO 
- 

- 	 Pathd(, Advocate for BSNL adjourned to 

9 

(_) 
hi 

(Madan Ku11ar Chaturvedt) (Mukesh tüaar (ita)- 
/1 	 Member (A).• 	Member (J) 

- 	v,---- cL- 22022010 	Heard learned, counse for 	rUe, 
Heirmg eo,w}uded. For Ilie reasons 
recorded cepreIy; the O -ks thsr)sed. 
No-costs.-:- - 

1 \ 	 , 

-. 	Vor(Madon 	Choturved 	(Mükesh Kurna Gupta) 
• 	 Member (A - 	 Member ' 
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EN flkAI. A)t4JNS IRA flVF I UWNL  
GUWAHATI.LENCH 

Orqin) Applicahion Ncc2$ oY 
And 

::rqi.n'i Application No27 of 2009 

r)ATE OF fEc:s:u*h 2292010  

1. Shri Sun ii Mish r (0,A.No.2/2OO9 
2 StOwl Prkah Snqh ((4..No27/2()))) 

Mr B. Sarm 

versus 

Unicm of Jndia & Urs. 

Mr Mu. J)as & Mrs M. Dwz  

CORAt4: 

APPI i 1 (AN'J(S) 

.VO:AT(s 

 

FORTHF  
APPLICANT(S) 

RESP0M)ET11 (5) 

AIWOCAIE( S ) FOR ThE 
RESPONDENT(S) 

i'he Hoob1e Shri Mukesh J(n.rrur th 	judicist Member 
The Hcmhe Stiji 4dui K ujir hrI;urjred A3in 	prjv 4ern})er 

I 

	

	Whether reporters of Inc.41 !perc 
may be allowed to see the J'uthTment? 

Whether to he reërred to the Reporter or not? 

Whetlier t:heir Lord ips wish to see the fairropy ,  
of thejudwnent? 

1vle: her 43) 

No 

7s/No 



CENTRAL ADMINiSTRATIVE: rIcRIDUN  AL 
C;UWAHAT1 BENCH 

Original App icatlon .No26 of 2009 
And 

Orzia Application No27 of 21)09 

Date of Order This the 22 11  day of February 2010 

The Hon 'bie Sbr Mukesh Ku mar Gupta, judicial Member 

The Hon'ble Shri Madsm Knmar Chaturvedi, Administ.ral:ive Member 

Shri Sunil Mihra., 
ResIdent of Quarter No.24, 
Type-Ill, Block-W,j.P. Nagar, 
Telecom Colony, BSNL, 
Dibrugarh-786001, Assam 	Applicant in O.A.No.26/2009 

Shri Prakash Singh, 
Resident of Quarter No.8, 
Type-Ill (New Block), 
Lich ubari Telecom Colony, 
Lichubari, Jorhat-785001, 
Assam. 

By Advocate Mr B. Sarma. 

Applicant in OANo.2 7/2009 

versus 

• The BharatSanchar Ngam limited 
represented by the Chairman and 
Managing Director, 
I3harat Sa nchar Bhawan, 
Janpath, New Delhi-i 10001 

The Assistant Director General (De). 
Corporate Officer,, 
Departmental Examination Section, 
91  Floor. "A" Wing, 
Statesman House, Barak1amba Road, 
New Delhi-I 10001. 
Ff} 'Director (HRD, 
Bharat Sanchar NIgam Limited, 
Bharat Sanchar Bhavan, 
H.C. Mathur Lane, 
New Delhi-I 10001. 

(, 
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4. 	The Asi iin t L)irecf or Teiecom (Rectt.) 
O/o The Chief General Manaaer, 
New Administrative. Building, Panbazar, 
BSNL, Asam T&ecom Cirde., 
Guwahati-781 001, Assam 

	

5- 	The Chief General Manager, BSNL, 
New Administrative Building, Panbazar., 
Assarn Telecom Circle., 
Guwahat-781.001, Assam. 	Respondents in both the OA.s 

By Mvocates 1r .MR. Das and irs M,. Das 

c!Ji') E  RL((fl 

MUKESH KUI4AR GUPTA. IUIMC!AL MEMBER 

ssne raised in both these 	being sin.11ar and common 

in nature, the same are deaD with by present common order. For sake 

of convenIence, facts are delineated from ONo.27J2OO& 

2. 	Recpondents vide circular thted 002 2007 decided to 

condet departmental coin pel-itive etarrnnnion to the post: of Sub 

Divisional Engineer (Telecom.) to fill up the vacancies for the vacancy 

years 2001 -2002 to 2005-2006, and later on determined the eflgibiiit-y 

Hst. Vide circular dated 2706.2007, a list of eligible candidates as 

well as ineligible candidates 'was circulated. Both the applicants' 

names appeared in the list of ineligible candidates. No repreentaLion 

was preferred against it. lt was oniy after more than a year when 

result of said eaniinatkn was declared, they happened to prefer 

representation on dentical basis on i2.0'7..2008 followed by rem nders 

dated 2507.2008. .Fui-ther representation was also made on 

22i2.200. The basic plank of applicants had en that marks 
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O.A.No6&27 of 2Of)9 

obtained in Phase-1 Training when they were appointed to the post: of 

Jim Jor Teiecom Officer3  is the termmn ing f!:or for deciding seniority 

}Est of said grade. It is contended thai: Shri Waryao Sareo as weB as 

SIn-I Sarihathln Seshagirao obtained iesser marks !han Applicant in 

OANo26/2009 and, thereore,, they ought to have been treated as 

Junior in the select NsUsenlority list of said grade of JTO Recruitment 

to the next post n SDE is governed by the Recruitment .Rnles known 

as, 'Stib-DivisionAl Engineer (')lecom), Recruitment Rules, 2002", 

notified on 28.022002. As per Schedule appended ther*to, 75% posts 

are to be filled by promotion on the basis of senior utnfitness and 

25% by Limited Departmental Competitive Examination. As per 

column 12 of the said Schedule, j1i)s who have rendered not less 

than cthree  years regular service in the grade as on 1july of the year 

of Examination" is made eligible for applying for said post Said 

column Contains five notes. Note No.5 provides that•. "where jun iors 

who b ye completed th &r qualityin g eligibility service are being 

considered for promot:inn, their seniors would Also he considered 

provided they are :. ot short of requisite psalfying/e bi)ity'serviee by 

not more than one 'year", Applicants' grievance is that they. are not 

short of more than one year on the date of ,  examir. &ion and as snob, 

they are entitled to partidpate hi the examination held for the 

vacancy of 'various years namely, 2001-02, 2002-03, 2003404, 2004-05 

as well as 2005$,6,, 

3 	It is not in dispute th$ Sirihaddu Sishaqu Iran joined th 

post of JTO on 24.06.2002 while Waryao Sarea joined said post on 

08.07.2002. Both the applicants joined the said post on the same date 

namely, 26.10.2003. 



4 	 OA.Noa 26&27 o' 2009 

4. 	(restkn w'heh cir,ses fo r &on.sd - tion is whether Nole S 

couk he oj.erMed or not as contention raised by f)ivt rspondeitts is 

that applicants being not ogible having net; tijed three ye.rs 

.regdar service in the grade were detared ineliqi.btevide 

con nu cation daed 27062007 and thus there ic no scope for 

JudirIal n terlerence by th is TribunaL 

We h ave heard Mr B, Sarma, 	mM ("o .usel for the 

applicants In bot:h O.As Mr M.R. 	learned 	inse) for 

respondents in O.&No2 7/2009 and Mrs Das, lea ruM for 

reonntsin OANo,26[2009, and also perused the pleadings and 

other material placed on record, 

In order to apret'iat-e whether applicants can take 

recourse to Note 5 of column 12, it would he e:pedent; to notice sRid 

clauses  which reads as nnder 

"Where juniors wlrn have 	npleted theu' qna$ifying 
eliaihility service are beina considered for promotion, 
their seniors would also be considered RLoyided they are 
not short of repncite qu.d,lynq/ehq,hiht-y cervtcr by orne 

(emphasis supplied) 

We may also note that vide circuia r dated 16042007, the 

date of eligibility with respc1: to vacancy year had been jnade known 

to all concerned, The relevant; ecerpts reads ti.. us: 

Vacancy Yr 	 Eligible Candidates 

	

2001 -02 	i;om pleted 3 yrs as on 13,1001 

	

2002-03 	Compteted 3 vms as on 13.2002 

	

2003-04 	Completed 3 yrs as on 1.7.2003 

	

2004-05 	Completed 3 yrs as on 1 7.2004 

	

2005-06 	Completed 3 yrs as on 1.7.2005" 

1401,  
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5 	 O.ALNos.26&27 of 2009 

Perusa' of the above wonki show that appticant were 

appomted as JTO on 26.05,2003 it is contended thAt certain afleçjed 

juniors namely, Sarihaddu Seshagirirao and Weryao Sareo were lower 

in seniority list, thus they could invoke said clause. In our considered 

iriew said clause Note .5 could be nwoked only when they are short; of 

requisite qual 	gleligihilfty service by not more than one. year. The 

date of eligibility va-r.oncy year 2005.06 as described vide cirular 

dated 0902.2007 was 01.072005. Applicants had joined said service 

only on 26.05.2003. Countmg this date from 26052003, ft would be 

seen that on 01.07.2005 appcants wo k besbortof more than one 

year service, namely one year one month and five days to he precise. 

In such circum stance their con ten tion that; said of1cia Is are juniors or 

otherwise has no relevance. Hence . applcian& case is totally 

misconceived and misleading and, therefore, there is no jskation 

in their claim. 

OA.s being bereft of nierils are accordingly disn isced. No 

costs. 

 

(MUKSH KlTh4,1,A) 
JUDICIAL MEMBER 

n km 

(MkDANI(UMAR CR4ITURVED1) 
ADMIN ISTRATIW MEMBER 
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• 	 BEFORE THE CENTRAL ADMINISTRATIVE PRIBUti Bench 

	

--- -- --.• 	-- 

	

GUWAHATI BENCH:: GUWAHATI 	 - 
b 

ORIGINAL APPLICATION NO 	/ 2009 

- 	Sri Sunil Mishra 	- - 	- 

- 	 .1. .Applicant 

-Versus - 

• 	 - 	The Bharat Sanchar Nigam Limited & ors 

.-.Respondents 

• SYNOPSIS. 

• 	 Being aggrieved by the deprivation and the discrimination meted out to 

the applicant in not allowing him to appear in the Limited Departmental 

Competitive Examination held for promotion of the Junior Telecom Officers to 

the post of Sub Divisional Engineer for vacancies pertaining to the year 2005-

2006, he has come under the protective hands of Your Lordship's for, redressal 

• 	- 	of -his genuine and bonafide grievances. 	- 	 •-•:T 	- - 

• 	 - 

 

The applicant was selected for apointrnnt against the post of Juiiör 

Telecom Officer in the year 2001. Thereafter the respondent corporation sent 

him for the mandatory Orientation Training Programme w.e.f .17.02.2003 to 

13.03 .2003 in the Regional Telecom Training Centre, Nagpur on-completion of 

which, he was engaged in field training in his division and was again sent for 

the Junior Telecom Officers Training (Phase-i) at the Regional Telecom 

Training Centre, GachibOwli, Hyderabad, w.e.f. 06.10.2003 to 12.12.2003, 

which the applicant completed successfully- and conequently he was posted as 

a Junior Telecom Officer (OCB) in the office of the 0GB Exchange, Khalia - 

Mari Road, Dibrugarh. - - -, - - 

The next promotional avenue for the post of Junior Telecom Officer is • 

• 	the post of Sub Division Engineer. The promotion to the said post is governed •. • 	- 	- - 

by a set of Rules called the Recruitment Rules Of, Sub Divisional Engineer 



. 	. 	
: 	•. 	. 	. 	 . . 	, 	. 	. 	! 	. 	FEB 	2009 	: 	. 	•: 	• 

(Telecom) Column 5 to 11 of the schedule to the s id RulUilliFie Guwth Pc 

method of recruitment, age limit, qualification and other 

said post Column 5 of the schedule declares that the criteria for selection to 

the said post is Selection-cum-Seniority Column 11 states that 75% of the 

posts are to be filled by way of promoting the eligible candidates on the basis 

of seniority cum fitness and the remaining 25% of the posts are to befilled by 

way of conducting a Limited Departmental Competitive Examination Column 

12 further, declares that in case of incumbents aspiring to participate in the 

Limited Departmental Competitive Examination, a concerned Junior Telecom 

Officer has to render not less than 3 years of regular service in the grade on the 

1st day of July of the year in which the examination is held, the crucial date for 

determining the eligibility of the incumbent being the 1st  day of July of the year 

to which the vacancies pertain Therein it is further stated that in case juniors in 

service who have completed their qualifying eligibility service and considered 

for promotion, their seniors would also be considered provided they are not 

short of the requisite qualifying/eligibility service by more than one year.  

In terms of a communication bearing letter No 5-4/2005-DE dated 

09022007, the applicant applied for appearing in the Limited Departmental 

Competitive Examination that was to be held for selecting candidates for 

appointment against the posts of Sub Division Engineer pertaining to the year .  

2005-2006 As he was waiting in anticipation that he would be allowed to 

appear in the said Departmental Examination, the appJicant was shocked and 

surprised to come across a communication bearing No Rectt-1/57/2007/29 

dated 27 06 2007 whereby he was declared to be ineligible for participation in 

the said Departmental Examination on the ground that he had not rendered 3 

years of continuous service in the Grade of Junior Telecom Officer, which 

according to the respondent corporation is the requirement of the Rules of 

2002. 

It is pertinent to mention here that seniority in the cadre of Junior 

Telecom Officer is detenrnned on the basis of the marks secured by an 

incumbent in the Phase-I training and Junior Telecom Officers who were 

junior to the applicant on the basis of the marks obtained in the said training, 

but have completed 3 years of continuous service in the cadre were allowed to 
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• 	. . 	. 	. 	 . . 

	Lhich participate in the said Departmental Examination, 	rfally 	• 

renders the applicant, eligible to appear in the selection 

promotion to, the post of Sub Divisional Engineer in terms of the provisions 

• 	contained in Column 12 of the Schedule to the Rules of 2002. 

Highlighting the said aspect of the matter, the applicant preferred series 

of representation praying for ameliorating his genuine and bonafide grievance 

in not permitting him to appear in the said Departmental Examination, but his 

effort towards ameliorating his grievance Was rendered in fructuous with the 

issue of a communication bearing No. Rectt-1/57/2007/63 datd 05.11.2008 by 

• which the Assistant General Manager (Admn) communicating the rejection of 

his prayers to the General Manager Telecom, BSNL, Dibrugarh. As such, this 

application praying for urgent and immediate relief/relief's. ' 

Filed By • 

• 	 2 
• 	 Advoëate 
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1 6 	FEB 	2009 

BEFORE THE CENTRAL ADMINISTRATI YE TRUCh 

GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION NO 	/ 2009 

Sri Sunil Mishra 

•.Applicant. 

-Versus - 	 .. 

The Bharat Sanchar Nigamimited & ors 

..Respoñdents 

• LIST OF DATES •  

2001 :- Pursuant 	to 	recruitment 	process 	conducted 	by 	the 

respondent corporation, the applicant was selected foç 

appointment against the post of Junior Telecom Officer. 

2002 :- The Recruitment Rules of Sub Divisional Engineer, 2002 

came into force. 

Feb, 2003:- The respondent corporation sent the applicant for the 

mandatory 	Orientation 	Training 	Programme 	w.è.f. 

• 17.02.2003 	to 	13.03.2003 	in 	the 	Regional 	Telecom 

Training Centre, Nagpur. 

4 	Oct,2003 - The applicant was again sent for the Junior Telecom 

Officers Training (Phase-i) at the Regional • Teicom 

Training 	Centre, 	Gachibowli, 	Hyderabad, 	w.e.f. 

• 06.10.2003 to 12.12.2003. 

5. 	. 	09.02.07:- Applications invited by the respondent corporation from 

incumbents 	aspiring 	to 	participate 	in 	the 	Limited 

Departmental Competitive Examination to be held for 

filling up the posts of Sub Divisional Engineer and the 

• 	 • 	• 	• 	 • applicant applied for, the same in terms of the Said. 

invitation. 



) 	 .'. 

Comm Thbuna I 
4,  

•FEB 	2009 

16.04.07:- The respondent. corporation e tht 	ipt of 
applications from incumbents aspiring to participate in the 

Limited Departmental Competitive Examination.. 
27.06.07 :- The respondent corporation published a list of candidates 

found ineligible to participate in the said Departmental 

Examination and the name of the applicant figured 
therein. 

15.07.07 The Limited' Departmental Competitive Examination for 
selecting 	candidates 	for the post 	of Sub 	Divisional 
Engineer was held by the respondent corporation. 

08.07.08 :- The respondent corporation published a list of successful 

candidates found eligible for promotion to the post of Sub 
Divisional Engineer.  

26.08.08 :- The applicant preferred a representation for redressal of 

his grievance towards not allowing him to participate in 
the said Departmental Examination. 

25.10.08 :- Availing no response, the applicant reiterating his prayer,  
made in the representation dated 26.08.2008, preferred 

Advocate 

 

another representation. 
05.1L08:- The Assistant General Manager (Admn) rejects the 

prayers 	made 	by 	the 	applicant 	by 	the 	series 	of 
• representations preferred by him and communicates the 

decision 	to 	the 	General 	Manager 	Telecom, 
BSNL,Dibrugarh. 

26.11.08:- The office of the Chief General Manager (Telecom) 
issued direction to appoint the selected candidates against 
the posts of Sub Divisional Engineer. 

22.12.08:- The 'applicant approaches the Chairman & Managing 
Director, 	BSNL 	vide 	another representation towards 
mitigating his grievance in not allowing him to participate 

in the said Departmental Exarninatin.  

Filed By 

I 



ii 
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/ 18 FEB2oo9 
rdwaha  ti Bch/ 

5.. 	The Chief General Manager; BSNL.., 	 . . . 	. . . . . 

New Administrative Building, Panbazar, 	 . 	. 

Assam TelecOm Circle, Guwahati - 781001, 

Assam 	 . 	 . 

....Respondents 	.. 	 . .. 

1.. PARTICULARS OF THE ORDER AGAINST WHICH Tills 
APPLICATION IS MADE: 

This original application has been preferred against the Order bearing 

No. Rectt-1157/2007/29 dated 27.06.2007 depriving the applicant to appear in 

the Limited Departmental Competitive Examination held for selection of 

candidates for the posts of. Sub Divisional Engineer from amongst the Junior,  

Telecom Officers (Telecom) for the vacancies pertaining to the years 2001-

2002, 2002-2003, 2003-2004 1  2004-2005 and 2005-2006 on the ground that the 

applicant does not fulfill the eligibility criteria Of rendering '3 (three) years 

regular service in the Grade of Junior Telecom Officer on the 1st  day of July of 

the year in which the examination was held This application is further directed 

against the arbitrary, illegal and malafide action on the part of the respondent 

authorities in rejecting the prayer made by the applicant vide his 

representations dated 26 08 2008, 05 10 2008 and 22 12 2008 to mitigate his 

grievance as regards not allowing him. to appear in the said Limited 

Departmental Competitive. Examination held for the purpose of selecting . 

candidates for the posts of Sub Divisional Engineer. . . . . 

2. 	JURISDICTION: 	 . 	. .. 	 . 

The applicant further declares that the subject matter of the case is 

within the jurisdiction of the Administrative Tribunal 

,> 
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3 	LIMITATION 	 8 FEB 2009 

ah The applicant declares that the instant case ha 

limitation periodprescribed under Section 21 of the Central Administrative 

Tribunal.Act, 1985. 

4 FACTS OF THE CASE 

4.1. 	That the applicant is a citizen of India and a resident in the state 

	

• 	of Assam and as such he is entitled to all the rights, protections and privileges 

guaranteed under the Constitution of India and the laS framed there under. 

4.2. 	That the. applicant states that pursuant to a process of selection, 

he was selected for appointment against the post of Junior Telecom Officer and 

was thereafter sent for . the JTO orientation training programme . w.e.f. 

17.02.2 .003 to 13.03.2003 in the Regional Telecom Training Centre, Nagpur. 
..... .•....... . 

• 	 On" completion of the said training, the applicant along with the other 

candidates were relieved from the said center with instructions to report to their 

Divjsibns. During the period of training the applicant was paid stipend w.e.f. 

17.02.2003 to 13.03.2003.  

A copy of the order .  dated 13 03 2003 

relieviiig the applicant from the Telecom 

Training Centre is annexed as Annexure— 1. 

4.3. 	That the applicant states that 	 in his Division in 

terms of the order dated 13.03.2003, he was engaged in field training and was 

again sent for the Junior Telecom Officers Training (Phase-. 1.) at the Regional 

Telecom Training Centre, Gachibowli, Hyderabad, w.e.f. 06.10.2003 to 

• • 	12.12.2003, which the applicant completed successfully and was thereafter 
• • 	• 	relieved from the said Centre with instructions to report at 

• 	 • 	.A copy of the order dated • 12.122003 

• 	 • 	 • 	relieving the applicant from the said Center 

is annexed as Annexure —2 
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4 4 	That your applicant states that p les JwLor 
Telecom Officer (OCB) in the office of the OCB Exchange, KhaliaMari Road,. 

Dibrugarh and has been discharging the duties and responsibilities entrusted t6 

• him to the best of his abilities and without any blemish to any quarter. The 

applicant for his hard work, dedication and sincerity towards his service hs 

earned the praise of all concerned and never has he been communicated with 

any adverse remark in he matter of discharge of his official duties till date. 

4.5.. 	That your applicant .states that the next promotional avenue. for 

the post of Junior Telecom Officer is the post of Sub Division Engineer. The 

promotion to the said post is governed by a set of Rules called the Recruitment 

• . Rules Of Sub Divisional Engineer (Telecom). Column 5 to 11 of the schedule 
to the said Rules deals with the method of recruitment, age limit, qualification 

and other matters relating to the said post. 'Column 5 of the schedule ,  declares. 
that the criteria for selection to the said post is Selection-curn-Seniority 

Column 11 states that 75% of the posts are to be filled by way of promoting the 

eligible candidates on the basis of seniority cum fitness and the remaining 25% 
• ' of the posts are to be filled by way of conducting a Limited Departmental 

Competitive 'Examination. Colunm 12 'further declares that in case of 

incumbents aspiring to participate in the Limited Departmental Competitive 

Examination, a concerned Junior Telecom Officer has to render not less than 3 

years of regular service in the grade on the 1st  day of July of the year.in  which 
the examination is held, the crucial date for determining the eligibility of the 

incumbent being the 1st  day of, July of the year to which the vacancies pertain.' 
Therein it is further stated that in case juniors in service who have completed 

their qua1if'ing eligibility service and considered for promotion, their seniors 

would also be considered provided they are not short of the requisite 

qualifying/eligibility service by more than one year 

A copy of the recruitmei0it Rule"alöng with • • 
the schedule is annexed as Annexure —3. 

4.6., 	That your applicant states that in terms of a communication 
bearing letter No 5-4/20057DE dated 09 02 2007 he applied for appearing in 



5 

the Limited Departmental Competitive Examination to be held for selecting 

candidates for appointment against the post of Sub Division Engineer 

pertaining to the year 200 5-2006 It is pertinent to mention here that the 

respondent corporation through its Personnel-IT Section vide its 

communication bearing No 2-29/2005-Pres II dated 16 04 2007 intimated all 

concerned regarding extending the last date of receipt of applications for 

appearing in the said examinatioii to 25.04.2007. .Vide the said cOmmunication: 

dated 16 04 2007, the respondent corporation also clarified the doubts as 

regards the eligibility of the incumbents with regard to fulfilling the 

requirement of rendering 3 years service in the grade of Junior, Telecom 

Officer The doubt mentioned at Serial No 1 of the said communication 

clarified the date on which an incumbent should have to complete 3 years of 

continuous service At serial no 2 it stated that the period spent on training for 

appointment as Junior Telecom Officer is to be reckoned towards counting the 

3 years regular service period in tenns of the Office Memorandum dated 

08.03.1983. At serial no. 3 it was further reiterated that in case juniors in 

service who have completed their qualifying eligibility service and considered 

for promotion, their seniors would also be considered provided they are not 

short of the requisite qualifying/eligibility service by more than one year. 

A copy of the communication. dated 

16.04.2007 is annexed as Annexure- 4. 

4.7. 	That your applicant states that as he was waiting in anticipation 

that he would' be permitted to appear in the abovernentioned Departmental 

Examination, he was shocked and surprised to come across the communication 

bearing No. Rectt-1/57/2007/29 dated 27.06.2007 whereby a list of candIdates 

was enclosed who were found not eligible to appear in the abovementioned 

examination in terms of the provisions of the Recruitment Rules of 2002 and 

the amendments Thereof effected from time to time. The name of the applicant' 

appeared in the said list at serial no. 4rand he was declared ineligible to appear 

in the said Departmental Examination 
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27 06 200 	-wiHhe-hs-isame/ed as 

Annexure —5 

4.8. 	That your applicant states that on rejection of his candidature for 

appearing in the Limited Departmental Competitive Examination, he enquired 

in the office of the respondents as regards the ground for rejection of his 

candidature and he could learn from his office sources that he did not fulfill the 

eligibility criteria of renderin years of continuous service in the grade of 

Junior Telecom Officeft-ft'is pertinent to mention here that recruitment to the 

post of Junior Telecom Officer is made On an All India Basis, but the semori.  

in the cadre is determined on the basis o ~tiarksobtained in the Orientation 

Traimng/Phase-I trainrng imparted to these recruitees.  

4.9. 	That your applicant states that on further enquiry he could learn 

that his juniors in the cadre of Junior Telecom Officer, but who have 

completed the requirement of putting in 3 years of continuous service in the 

cadre namely Sri Sarihaddu Seshagirirao, Assarn Circle and Sri Waryao Sareo, 

Assam Circle and had obtained lesser marks than the applicant in the 

Orientation Training/Phase-I training were permitted to appear in the said 

Departmental Examination, which fact makes him eligible to appear in the said 

examination in view of the provisions contained in Column 12 of the Schedule 

to the Rules of 2002 and also the clarification given to the doubts raised at 

serial No 3 of the communication dated 16 04 2007 The abovementioned 

provisions clearly states that in case juniors in service who have completed 

their qualifying eligibility service and considered for promotion, their seniors 

would also be considered provided they are not short of the requisite 

qualifying/eligibility service by more than one year. The juniors of the 

appellant who were recruited through the same recruitment process and belong 

to the 2001 Batch of the Junior Telecom Officers having been allowed to 

appear in the said Departmental Examination, automatically renders the 

applicant eligible to appear in the said examination inasmuch as the does not 

fall short of the requisite qualification/eligibility service by more than one year 

for the vacancies of Sub Divisional Engineer pertaining to the year 2005-2006 

and highlighting the said aspect of the matter, he preferred a representation 
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dated 26 08 2008 towards redressal of his genuine and bol 	ive The 
Thati Bench 

said representation was forwarded to the concerne 

did not receive any response to his said representation Thereafter the appellant 

preferred another representation dated 25 10 2008 reiterating the claims and 

prayers made by him vide the representation dated2 O 2008 

A copy, of the representation dated 

26 08 2008 is annexed as Annexure —6 

	

4.10. 	That your applicant states that in the meantime the respondent 

corporation conducted the said Limited Departmental Competitive 

Examination on 15.07.2007 and also declared the result thereof publishing a 

merit list of candIdates who were successful in the said Examination under the 

25% quota vide its communication bearing No 5-3/2007-DE dated 

08.07.2008. 	 . 

A copy of the communication dated 

08.07.2008 is annexed as Annexure —7. 

	

4.11. 	That your applicant stateS that in response to one of his 

representation dated 25.10.2008, the office of the Assistant General Manager .  

(Admn) communicated to the office of the General. Manager Telecom, BSNL, 

t5a,4tvide the communication beaiing No Rectt-1/57/2007/62 dated 

05.11.2008 the decision, towards rejection of the prayer made by him on the 

ground that the he had not raised his objections before the commencement of 

the examination. 	. 	 . . 	 . 	 .. i 	. . . . 

A copy of the communication dated 

05.11.2008 is annexed as Ann'exure —8. 

	

4.12. 	That the applicant states that on rejection of his prayer towards 

allowing him to appear in the Limited Departmental Competitive Examination, 

he preferred another representation before the Chief General Manager, BSNL, 

Assarn Telecom Circle on 22.12.2008, but no response has been received by 

the applicant till date on his said representation dated 22. F2.2008. 
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communication dated 22 12 2008 are 

annexed as Annexure - 	: 

4.13. 	: That the applicant states that the . office of the Chief General 

Manager, BSNL, Assam Telecom Circle had in the meanwhile, vide an order 

bearing No STES-5/2/Pt-VII/89 dated 26 11 2008 directed for promoting the 

candidates selected for appointment against the posts of Sub Divisional 

Engineer and consequent thereupon the selected candidates have been 

appointed against the said pOsts, wherein persons junior to the applicant in the 

cadre of Junior Telecom Officer whose names are stated in.. paragraph 4.9 

herein above are also included 

A copy of the order dated 26 11 2008 is 

annexed as Annexure - 1.0. 

4.14. 	That the applicant states that the ground of rejection of his 

candidature for appearing in the Limited Departmental Competitive 

Examination that he has not rendered 3 years of continuous service in the grade 

of Junior Telecom Officer is untenable, and unjustified and the said 

requirement automatically got waived in respect of the applicant when his 

juniors in the said grade were permitted to appear in the said examination, 

consequently making him eligible to appear in the said examination under the 

provisions of Column 12 of the Schedule to the Rules of 2002. 

4.15. 	That your applicant states that the contention of the BSNL 

authorities in the communication dated 05 11 2008 that no objection/appeal 

was preferred before commencement of the Limited Departmental Competitive 

• Examination regarding rejection Of his candidature is uncalled for on their part. 

The duty is cast upon the respondent authorities to ensure that no anomaly . 

occurs in the short listing of the candidates resulting in deprivation to others 

and not on the applicant to pursue his case before his masters, which seems to 

• 	be.a "Sine Qua Non" in case of the respondent authorities. The applicant came • • • 	•• 

to know regarding the anomaly committed in short listing the candidates only • 
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after declaration of the results of the examination 	 f 
juniors figured in the list of successful candidates. 

4 16 	That your applicant states that persons junior to him in service in 

• .. the. cadre of Junior Telecom Officer and recruited in service by the same 

recruitment process having been allowed to appear in the Limited 

Departmental Competitive Examination held on 15.07.2007 for .sclecting 

candidates for the post of Sub Divisional Engineer, the applicant was also 

required to be permitted to appear in the said selection process and denial of 

• opportunity to him to appear in the said examination has highly prejudice the 

applicant and violated the mandate of Article 14 and 16 of the Constitution of.  

India and renders the entire selection process to be illegal and a nullity in the 

eyes of law. 

4 17 	That your applicant states the action on the part of the respondent 

authorities in not allowing him to appear in the Limited Departmental 

Competitive Examination is highly illegal and arbitrary and has resulted in 

meting out the applicant, with hostile discrimination, which isnot based on any .  

"Intelligible Differentia" and the said action of the respondent. authorities . is 

• 

	

	 uncalled for on the part of a "Model Employer" and interference is called. upon 

from this Hon'ble Tribunal towards redressal of the, grievance of the applicant. 

4 18 	That the applicant states that the discrimination meted out to him 

in not permitting him to appear in the Limited Departmental Competitive 

Examination has resulted in a perpetual/continuous grievance for the applicant 

inasmuch as he ranks junior in service to his erstwhile juniors iu the cadre of 

Junior Telecom Officer and the scale of pay received by him at present against 

is much lower than the scale of pay received by his erstwhile juniors now in.. 	• 
the cadre of Sub Divisional Engineer resulting in continuous deprivation and 

discrimination being meted out to him. 

• • . • 	4.19. 	That the applicant states that inaction and the wanton attitude of •. 

the BSNL authorities have violated the principles of Natural Justice, 

Administrative Fair Play and the set of Rules established by law in not 

extending to the applicant his just and legitimate claim and thereby infringes 
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upon the mandate of Articles 14, 16(1), 39(a) & 09 of 

	

• 	 India. 

	Mensti 
ti Bench 

4 20 	That the applicant states that he has no other appropriate, equally 

efficacious alternative remedy available to him and the remedy sought for 

herein when granted would be just, adequate, proper and effective 

4.21. 	That the applicant demanded justice, but the same has been 

denied to him 

4.22. 	That this application has been filed bonafide for securing the 

ends ofjustice 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 	For that the action on the part' of the respondent authorities in not 

permitting him to appear in the Limited Departmental Competitive 

Examination for selection of candidates for vacancies pertaining to the year 

2005-2006 in the cadre of Sub Divisional Engineer is bad in law as well as in 

facts 

5.2 	For that the ground of rejection of his candidature for appearing 

in the Limited Departmental Competitive Examinationthat he has.not rendered .  

3 years of continuous service in the grade of Junior Telecom Officer is 

untenable, and unjustified and the said requirement automatically got waived 	• 

in respect of the applicant when his juniors in the grade were permitted to 

appear in the said .examination, consequently making him eligible to appear in 

the said examination under the provisions ofColumn 12 of the Schedule to the 

Rules of 2002. 	• • 	• 	• 	 • 

• 	• 	 5.3 	For that the BSNL Administration has not followed the cardinal 

principles of "Equality Before Law" and "Equal Protection of the Law" and 	• 

thereby invited discrimination amongst employees and infringed the 

	

• • 	 Constitutional mandate guaranteed under Article 14 and 16. 	• 	• 

4 
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$ 4 	For that the BSNL Administration h ye 	 et of 

Rules and viOlated their own policy decisions on recruitment o i  

the cadre of Sub Divisional Engineer.  

5.5 	For that the BSNL Administration's stand towards not 

permitting the applicant to appear in 'the Limited Departmental Competitive 

Examination was absolutely unjustified and in violation of its own policies and 

rules and resulted in. blatant discrimination and . the infringement of 

Constitutional safeguards for the Right to Equality and Right to Employment 

and thereby hits the Article-14, 16(1) of the Indian Constitution. . 

5.6 " 	For that the 'BSNL Administtation turned down, all the ,. 

representations/ appeals preferred by the applicant to examine his case on 

merits as per law/ rules and consider permiting him to appear in the Limited 

DepartmentalCompetitive Examination in true perspective, of dealing with the 

case of employees in a welfare state and not according to its whims and 

caprices.  

5.7 	For that permitting his juniors to appear in the Limited 

Departmental Competitive Examination and their subsequent promotion to the 

cadre of Sub Divisional Engineer has resulted in great injustice to the applicant 

and caused irreparable loss any injury to his service career for no fault of his 

own. 	.' 	 . 

5.8 	For that in any yiew of the matter the impugned action on the 

part of the respondent authorities in denying the applicant to appear in the 

Limited Departmental Competitive Examination is unsustainable' in the, eye of 

law.  

6. DETAILS OF THE REMDIES EXHAUSTED:  

The applicant declares that he has no other, alternative and' 

efficacious remedy except by way of filing this application. As such he is 

seeking urgent and immediate relief 
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• . 	. 7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE. 
ANY OTFIER COURT 	. . . 	. 	 1 	.• 

The applicant further declares that no other application, writ' 

petition or suit in respect of the subject matter of the instant application is filed 

before any, other court, authority or any other bench of the Hon'ble Tribunal 

nor any such application, writ petition or suit is pending before any of them 

8 RELIEF SOUGHT FOR 

• 	. 	 . 	Under the facts and circumstances stated above, the applicant 

prays that this application be admitted, records be called for and notice be 

issued to the respondents to show cause as. to why the reliefs sought for in this  

application should not be granted and upon hearing the parties and on perusal 

of the records, be pleased to grant the following relief's.  

8.1 	To direct the respondent authorities to hold a IeyiewLimite4 5  

Departmental Competitive Examination for considering the case of the --- 
applicant for selection to the cadre of Sub Divisional Engineer. 	• 

8.2 . . To direct the respondent' ,authorities to promote him to the cadre 

of Sub Divisionl Engineer on his successful clearing of the said Limited 

Departmental Competitive Examination, w e f the date his erstwhile juniors in 

the cadre of Junior Telecom Officer were so promoted to the ,cadre of Sub 

Divisional Engineer. •• . . 

8.3 	' To direct the respondent authorities to equalise his scale of pay 

with that of his erstwhile juniors in the cadre of Sub Divisional Engineer and 

consequently pay to him his pay and allowance in the cadre of Sub Divisional 

Engineer w.e.f the date 'his juniors were granted the said scale of.pay.. 

8.4 	Cost of the application. 
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VERIFICATION 

I, Shri Sunil Mishra, aged about 30 years, son of Dinesh Mishra, resident of 

Type - III, Block - 4, J. P. Nagar, Telecom Colony, B S N L, in the District of .  

Dibrugarh, Assam, do hereby solemnly affirm and verify that I am the applicant in 

this instant application and conversant with the facts and circumstances of the 

case, the statements made in paragraph 1 2 ,RCi., 1i, L4, ic)  J.0 J?I, j 

are true to my knowledge, those made in 

paragraphs 4 L'- )S) I!1)  1°j )  are true 

to my information derived from the records and the rests are my humble 

submissions before this Hon'ble Tribunal I have not suppressed any material facts 

of the case 

And I sign this verification on this the 91L day of February, 2009 at 

Guwahati 

DEPONENT 
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Si. Name (S/Shri) 
No.  

Circle Unit of Positing 

1 Ramesh Kumar Singh Assam Tezpur 	SSA 	under 	GMTD, 
Tezpur 

2 Prakash Singh Assam Jorhat SSA under GMTD,Jorhat 

3 (sic) Assam 
.Silchär 

Silchar SSA under GMTD, 

4 Sunil Mishra Assarn Dibrugarh SSA under GMTD, 
Dibrügarh 

5 Alok Ti (sic) Bihar GM (MS) CO Patna 

6 Vinay Kumar Bihar TDM Ara 

7 (sic) Bihar GM (MS) C.O. Patna 

8 Anil Kumar Bihar TDM Khagaria 

9 Brajesh Kumar Singh Bibar TDM Munger 

10 Manoj Kumar M V Bihar GMTD, Bhagalpur 

11 Chanda Bansh Bharti Bihar TDM Beliali 

12 Bulmukund Sinha Bihar GMTD, Darbhanga 

13 Promod Kumar Bihar DGM, ETR, Patna 

14 Amit Sarkar,  Bihar GMTD, Guyu 

15 Deepak Rajouria Bihar TDM, Chapra 

16 Ganesh Kumar Gujar Rajasthan TDE, Band! 

17 Piyush Garg NE-2 GMTD, 	Nagaland, 	SSA, 
Dimapur. 

18 Mukesh Kuram Kaushik Chittisgarh Raigarh SSA 

19 Miss Sunpal Kumari Karnataka PGM Banglore 
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	I NUMBER: RTrC, HDPFRG-ADMN-QSF-07 

BHARAT SANCHAR NIGAM LiMITED 
Guwahatl Be 	riii( 	3tT (A GOVT. OF INDLA ENTERPRISE) 

T 
% THE DEPUTY GENERAL MANAGER I  

frmwi g, 1Wt,1, 	iu - 32. 
- 

REGIONAL 	TRAINING CENTRE, GACHIBOWLJ HYDE RABAD-32 

45 	Dated at HI). the 12/121200. 

Sub: Relieving orders in respect of iTO trainees of B.No. RE•0T-9 
RTT( Hydçrahad. 

Ref: I. Lr.No.TM-27/Col/IV --Sept-03 dated I 7/0912003 from the DE (TMR), 
O/o The CGMT, BRBRAITT, Jabalpur. 

2. Lr.No.TSA/13-261NP/B-17/2002 Dated at Chennai. the 10112/2003 from 
the AIXS-1),  010 The COM, BSNL, Tamilnadu Circle, Chennai. 

On successful completion of Junior Tciccom. Officers training (Phase-I) for 10 weeks From 
(l0 2003 to I 2.'12J2003 at Regional Telecom. Training Centre, Gachibowli. Hyderabad, the foLlowing 
treinees of B.NoRE.OT-9 are hereby relieved on the A/N or 12/12/2003 with instruttwns to report at the 
places mcntioncd against their names. 

The train..e have to r.port to the H.Qda of the oonoerned SSAG indicated againtheir rtamea. 

Hostel facility is available at RTI'C, Hyderabad. Seat rent, is being collected from the 
Hostelers as per the Departmental rules. However, the mess is being run by a Contractor and the Mess 
charges are being collected from the trainees by the Contractor. All the trainees have availed Hostel 
Cacti ttv at RTTC. Flyderabad. 

All the trainees have pa.csed in First attempt except Sri D.Sriniva.culu who passed in Seccind 
attempt. 

qq 	 eiIl (u1R1 / 

Sub Divisional Engineer (AdmniTrg) 

For DGM, 
sl1Thut 	4i1i, tU= - 500 032. 

RTTC, Gachibowli, Hydera bad - 500 032. 
Copy to: 

The C(',MT. RRRR AITT. Jahalpur for favour of infntmrnrnn.  
The CCMT. I3SNL. Ch.nnm-600 002 / CCMT. Aaa&n Circle. ()uwahgil CCMM. SIR. Chcnnai / CGMT. 

M&ieira Circle. Mwnbsi / Oujarat Teleoin. Circle. Ahmedabatl/ CGtIT. West Ben&aJ Telecom. Circle. 
KoLka for favour of information. 

The O?ff, Khara&pur / O}frD. Sikh/ aMID. Jorhat / T.zpu handrapuriThbruarW GMT. Naercoi]IF&hy/ 
1Qt&r/Pondkheni&4urii&ods for favour of inform*ion. 

The TDI.t Jalna / Osmanabsd /Dizector, RTTC. Mysore for favour of informaon. 
The DOPGt Ws*m Tsl.com . Rsgion. Rtkot//DOM!t WTR ithmedabad / DOMM STSR, Maduru I DOM 

(Tr*ns.lnsUn). Circle Of1ce. Kolkala-700 001 for favour of infn, 	 - 
The above JTO traines. 
Ofike copy. 
Spars copy. 

CO,1Jt '°r 



ANNEXIJRE - JTO trainees of B.No.Phase-I 

t, 
Cen1 

EE 	oO• 	:1 
rft 	.,i 

ruw 
tEO-T 	a6yenc tj 

it
itNo Name of the trainee 

S/Sri/KumJSm(, 
MARKS 
OBTAIN 

ED 
OUTOF 

1000  

% 
OF 

MARK 
S 

R 
A 
N 
K 

- 	 Unit to report 

DGMM,WTR,Ahrnedabad 
TDM, Jalna 
DET(Trans.1nst1n) 1 S111 
GMT, Klwagpur 

1 GMTflSiIchar 	- 
OMTD,Jorhat _______ 

1 GMT, Berhampur 
GMTD, Tezpur 

CLi 
aval 
'C 

 
 
 

904 
90 
906 
907. 

8. 
L 909  
! 91  
L]J. 
L2 12 . 
L9' 3. 

914. 
91 c 

917 
91 

AKKutar 
Mup Sukhdco Dcshmukh 
B.Ragunath 
D.Muthukrjshj-as 
fl Srinjva.culu 
Praka.sh Singh 

1 R.Mandajcu& 
Resh Kurnar Singh 
Rarngopal Qurwani 
Sundeep Kumar Tiwari 
Sunil Mishra 
\'.R.Bala1i 
Bindu Joseph 
P.Ashizsadana 
P 1.athR 
R.Naveen 
T.Vasanthi 	f \'.Mahalakshmi I 

859 
916 
950 

- 884 
803 
938 
922 
899 
929 
898 
928 
951 

	

- 929 	1 
858 
908 
933 
945 

	

923 	{ 

859 
91.6 
950 
88A 
803 
918 
92.2 
89 
92.9 
89.8 
92T 
95.1 
92.9 1 
85.8 
90.8 
93.3 
94.5 

	

92.3 	1 8  

15 
10 
2 
14 

1 	17 
4 
9 
12 
6 
13 
7 
1 
6 
16 
11 
5 
3 

Nfl 
Nil 
NIL 
NI! 

Nil 
2 

iiii 
TDMsmanabacJ  2 
GMT, Chandrapur 
GMTD. Dibrgah 
RTTC, Mysorc 

2 
Nil 
Nil 

GMT, Nagercoil Nil 
RTTC, Mysore 
(IMT, Kharngpur 
RTTC, Mysore 
GMT, Siliguri 
RTTC,Mysore  

- 2 
Nil 
3 

io1e: 'The trainee, at S.No.12, 14, 16 and 18 have to report to the Director, RTFC, Mysore on the FIN of IS/1212003 to attend for Phase-Il training for3 weeks. 

Sub Divisional Engineer (Admnhlrg) 
Ift tigi 

For DGM, 
j1in 	, 	 tet - 500 032. 

RTTC, Gachibowli, Hyderabad - 500 032. 

- 	

1 0 	
tTU 
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BRARA T SA NHA R NIGA M LIMITED 
A (kvt. ol tndi lnterprise 

PUBLISHED 13Y 1ERSO4N1iL-I1 SECTION OF BSNL ' 

CntriAin 

18 FEB 2009 

RECRUITMENT RULES OF SUB DIVISIONAL ENGNEERcrELECM)u Thati Bench 

issue No.-1 	 -. 

No 20-24/2001-Prs-11 	 New l)thi-1iO 001 	Dated 282 2002 

I 	Short title and conunenecanent:- 
i) 	With the approval of I3SNL l3oard, the foUbwing rulis ruIating the 

method of recruitment to the post of Sub- DivisioraI ]3ngineer 
(Telecom) in BSNL are hereby made, namcJy:-' 
These rules may be called the Sub- Divisional Engineer(Telecom), 
Recruitment Ru1es 2002(lssue No.1) 
They shalt com in(o lorce with cited from 1 3 2002 	

I 

• 2 	Definition:- In these rules, unlçss thc eontcxt otherwise requirs, 	
l 

1) 

	

	Company:- incns ITharat Sanehar Nigam Limited (A öovernj tof 
India Enterprise) having its Registered Office at'SanâharBh/a111 New 
DelhL 	 S  
Board:- means th Boacd of Dircetors of the Corpary and includes in. •  

relation to  the cxercise ol powers any Committee of the Board/ 
• 	 Managcmcnt or)iny Officr ' of the Undertaking to whom the Board 

delegates any of its po'Qcrs.  

3 	Application :- These rules apply to the post specified in Column(1) of the 
Schedule annexed to these rules. 

4 	Number of Post, étassification and scakc of pay:- Thnuthber'of the said post, its 
ciassification and the scale of pay attached thereto shall be as specified in column 2'.to 4 of, 
Schedule annexed to these rules. 	 , 	 - 	 • 

5 Method of Recruitment, age timit qualificatiOns etc.:-Thc method of 
rcerutm6t1 age limit. qualilicatiOn and other nin.tters. relating to the said post shall be as 
'spccitied in columns S to I I of the said Schedule. • ' 

S 	 S.  

l'agclofS 

Recruitment Rules of SDt (Telecom) 

COP 

t 9I 

ff 
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I . . 

1 . 8 FEB 2009 

LDi$t1uLlifkatjon;_ No f)ersOil - 	 "Ma tjBeñcli 	
/ Who hu enicred- into or contracted a mamage with a person 

having a spouse living, or 
Who having a spou 	living, has entered into or confracted marriage with any pern, shull be eligible for appointment to the said 

 

Srvkc tinder Ihe '1'errtorht1 Auny:- A Sub-Diyjsionaj Engineer (Telecom), 
who has not con)ple(d the age of 40 years if so required will be liable to serve 
in the Territorial Army subjeCF o the provisions of Section OA of the Territorial Army Act, 1948 (58 of 1 948) and the rules made thereunder. 
Saving 	Nothing ii, theNe ruTc.s shalt aiThct reservat ion, relaxatioij of age limit 
and other concesslott required to be provided for the Scheduled Caste, 
Seheduled Tribes, other l3aekwai-d Ct:se, i-service man and other speciiil 
c:itcgozy of e1-ns. iu accordanciz with the orders issued by the Central Govcrninezn Irorn tilflL to tune tn this regard. 

Initial constitution:.. 
I 	 I 

(i) 	All officials holding the post of Sub- Divisional EngIneer 
. (Tciccon), oh regular basis in erstwhile DOT/DTSIDTO 

be lore commencefljjt of these ruks and those who have 
been abrbed in Bharat Sanchar Niam Limited shall bc 
deemed to have been appointed as Sub- DivisionaL 
Engineer (Telecom). 
The continuous regular service of officials referred to in 
sub-rule 9(1) above bejbre the commencement of t!ee 
rules shall count for the purpose of ql4a.Iifying service for 
promotion. confirmation and pension 

rfl 

Pagc26fS;. 
RccruUll)cflL Rules of SDE (Telecom) 

	 • $ ç . 

tI 



-S. 	 JL,PJ 

- 	 SCHEDULE f'k 

Pae3 of 5 o k)' 

.5 Sd,ocatt 

' I of Post Number of Classificatrnn Scale of —  Whether Age1trritfo Whet1 	fit ani POsts . 	:•. •Päy 	.2 ction 	. direct rccniits of added years of other 
• . .. 	 - or môn -. 	. 	. ser'icc 	. qualification 

selection - admissible 	. iequirr! for 
post  - Direct Rruas 

. I I --5  4 	.. 6 7 
Sub- Divisional 18000 	JExccu6ve IDA Pay SclectiQn 	Not 	- Not applicable Not apçücab1i 
Engineer (Telecom) Scale: cum 	applicabie 

(up to 2001) 	. 	. correspon seniority 
- 	.. 	 S 	 •. * subject to diIi to the 

• va-jafio 
dependent on scale of .' 	. 

• workload 	•. 	 ... Rs 7500- • 

250-12000 • 	

S 
. 1nBSNL.  . 

-•S--•---. 



- 	
- vacancies shall be diverted and 

V  filled 	up 	through.  

Whether age and 
essential qualifkation 
prescribcd for duect 
recruits uill apply in 
case of pronititees 

Penod of 
probation, if 
any 

Method of recruiw,eni whether by 
direct recrunment or by promotion or 
by deputation/transfer or by 
absorption and percentage of 
vacancies to be fitted by various 
methods  

In case of recnijtrjient by 
prornotio&dcputaiio&uansfer grades 
from which 
promo ion/dcpuiationitrans(cr to be 
made 

If a BSNL Promotion 
Commnee ciusts, what is 
its COmpOsition . 
-' 

RL'tARJcS 

9 	- JO 1 12 _... - 
Not applicable Not 	I 75% by promotion on the basis Promotion I DDG (Pers )-Chairman 

- applicable I of senloritycwn fitness, 2 V  ;DDG(SR)).Member 

75% 	by 	Junior 	Telecom 3. A. DOG(Pers).Member 

ted dpiitial Officers (Telecom) with three 
• \." competitive Examination 	I eas 	regular service 	in the 

V  

. 	. 	. 1ote: App!utang 
V  authority iill be 

• 
• . .. 

V  

25% by Limtted Departmental Dir. (FIRD), 
V 

V 	
V  Competitive Examination from BSNL Board 

amongst 	Junior. 	Telecom 
VV V4 • 	V  Officers (Telecom) who have 

V • . 	. 	V 	 •'. 	 . rendered not less than Three 
aars regular service. in the V 

• 	
V 

• 	• 	V  grade on I' July of the year of . 

V 
,• V  . 	V .V V 	V• V .  Examination. 

V •. . 	V Note:- . In 	case 	of 	non- V 	• 	• 	V V V 	V 
V 

V  alabiity 	of 	sufficient • 	V 

of officer for filling of V 
• 

. 	
V these posts by promotion/by 

V V V 
V 

selection 	in 	a 	particular 
- - - recruitment year the unfilled 

(p 
SCITEIMJI4E 

I ce' 

2'0 

trt. 
( 8 00 	- 

- 
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+.Uwa 

Lkpartnent... 	Cornpetrn - 	
banunatwu and vlCC.cjs / 	

I subject to the condition that the 
• 	 quota .hall be ztsiorj 

subscqucnt recruitmcn ycam. 
• 	 J 2 Proniouon of JTOs shan be 

nriade on the basis of an Au 
India 	eligibility 	list 	at I 

I c)O[3lC Office only. 
The crucial date for 

determining the eligibility list: 
sl be lt of 3u of ye to 
"hich the vacancies pertain.. 

0• 	 4 
conducting LDCE shall be  • 	 such as the - Board mav 

,cribe horn tune to time. 
¶ 

hei 
• 	

eliibi1iy service are beznt, • 	 considered for promotion, their: 
kj,-j 	seniorswould 	also be 1  • 	• 	• 	 considered 	ided they are 

not 	slxrt 	of requisite 
]i?g/ebgib 	service 

by morethan nevi 

trt &P 
0 
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N0.2-29/2005'- 11  
HARAT SANCHAR NIGAM UMIThD 
LA Government of India EnteipriSC) 

CORPORATE OFFICE 
PERSOtNEL -Il SECTiON 

102-B, Statesman House, 148 l3arakhamba Road, New Delhi 

April 	2007 

To 
All Heads of Telecom Circles 
All Heads of Telecom Projects 
AU Heads of Telecom Regions 
All Heads of Administrative Units 
Bhara: Sanchar Nigam Limited 

Centl Mminstraity Thtuna 

8 FEB 2009 

uwahati Bench 

Subject_- Depclrtmet)tal Competitive Examination to be held on 

10.6.2007 for promotion from JTO(T) to SDE(T) grade - 
Claritication thereof- 

Si1 Please refer to this office letter No. 5-4/2005-DE dated 1,1.4.2007 
wherein the last date for receipt of application form for Limited 
Departmental Competitive Exa3ntnauon for promotion to SDE(T) grade 
has been extended upw 25.4.200 7 . 

Doubts have been raised by various Circles regarding computation 
of eligibility condition with reference to the crucial date and training 
period spent in JTO grade for the DepartmefltaLCOmPetitiveE ti0fl  
for promotion from JTOI1I to SDEL11 grade to be hcld on June 10, 2007 
Thc following clarificationS are hereby given in this regard 

SL.No. Iubts raised 

koning 	3 

vice 	for 

cial date for 

rs regular 

h vacancy 

t is the Clarification thereof  
As per Column 12oilecruitmcflt.RUIcS 

JTO(T) as on the 1st July of the year to 

and note below it , the candidate applying 
for the ExaxniflatiQn should have, completed 
three years of regular service th the grade of 

which the vacancy pertains, as under:- 
year 	

cncv Yr Eligible Candidates 
2001-02: CompLeted 3 yrs as on 1.7.2001 
2002-03: CompLeted 3 yrs as on 1.7.2002 
2003-04: Completed. 3 yrs as on 1.7.2003 
2004-05: Completed 3yrs as on 1.7.2004 
2005-06: Completed 3 yrs as onl..7.2005 

2 	1 Whether 	the I As per DOP&AR..OM.• No: 1.4034/5/81 
'period 	spent Estt(D.dated 8.3.1983 (copy enc1osed) 
on trainng (Or 
appointment. 
as JTOT) to be 
reckoned 
tovards 	3 

1 years regular 

f_i 

j 	
(..up 	 ,.. 

* 



_T 

2 — 

3 	In 	ttrms 	As Per Column 12 	and note mere under 

Column 	12 	read 	of RRs 2002 of SDET) 

I with note 5 theieto 
in 	RR' 	2002 	of Cn 	1Mminiw 
SDE(TI, 	where 
jU07S 	IiVLI 	the 

I 	8 	FEB 	2009 qualifying eligibility 
I seiiCe 	rc 	being 

 iz "uwaha  ti Bench 
lxarntflaUOfl 

l 	 seniors 
ij uLd 	also 	be 
perimRed to appear 
in the examination 
provided 	the 	are 
not 	short 	of 

are requested to scrutiniZe 	d fonvrd the 
Circle offices concerned 

the candidates in the tight of the aforesaid clariflcatioflL 
apphctiOflS of 

Yours truly, 

i 
(INDUROY) 	— 

ASSISTANT DIRECTOR GENERAL (PRS-U) 
TELE 	23037191/FaX 23734156 

Ercl: 1 
Copy to:- 

i. :\DO(DE), BSNL CO Statesman Nouse, New Delhi 
•i. Shvi ftM.David, USSGT), DoT F .  rs, Sanchar Bhawcfl, 

ND 
in 	\Jd'1 ji's 

, . r" 
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10 	 S''sN1YS —1 L. )A1iN'F:\i. 	 I FR : 

'(1 6) Period of training before appointment to be treated as 'duty' for 
eligibiliy to sit for departmental ixani iation.— 1 he Staff Side ot me N-
tional Council (JCM) had sggsted :ntI .d:a tiut the 	'- ice txidcred by n 
empoyce during the traitun pet ioU before Clis cuti appousttnt nt to thc 
grade be ireted as duty fur chibility to st for the de JKlrlfrielllal eximLnatton. 

2. The request m -ide by the St1 Sd of the NatiiI Council (1CM) has 
been exancd and it h.is been decided thai iii all cjscs where preserv ice 
training is con5idered nccesary before actua) appoIiit:nnc to the post, the 
penod spent by an officer on traiTning inmdiateiy before such ppoiniiiient wou'd count as qualifying service fo tJe purpose ot ehgib]iiy for appear rng in departmental exarntiiations even if e officer is not given. the scale ofp of the post but only a nominal allowance. 	 y  

[GJ., M.HA. (D.o.P.. & A.ft.) Q.M. NQ 14034/5i1 -Eit. ?f) 

Contta1m 	 UUfld, 

18 FEB 	2tJ 
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EXAM MATTER/MOST URGENT 
(.._ '.'_—i----.:• i-- 

I. 	 ' I  
Ij 

cN 	 T SANCI 	NIGAN LTD 
(A Govt. of India Enterprise) 

Oiflc of the Chief Gcncral Manager 'lelecom. 
Assam l'cicom. Circle, BSNL AdministrativeBuilding, 

Panhazar, Guwahat 1-78 1 00 I 

No. Rcct(- 3/57/2007/29 	 Dakd at Guwahati t7.6.2 

i0. 
1 . 	The (:GMT, N L'lF, (juwalial i 
2-8. 	Ihe General Manager ICICCOIH. L  

(Iuwahati/Si Ichar/Di brugarh/JorTt/l3ongaigaon/Tczpur/Nagaoii. 
9. 	The DGM, ETR, Guvahati, 
30. 	The Pi'incipaL RTTC, Guwahati. 
II. 	The Principal, CTTC, Guwahati. 
12. 	The Si)l, C'rSD, Guwahiti. 
33. 	'ftc ADT (Stall), O/o the CGMT, Guwahati. 

SUB: 	LImited Departmental Competitive Lxaniination For prolllo(io!1 to the 
grade of Sub-Divisional Engineer ('I'elceoni .) under 25% (illOta to be held 

on I 5 July, 2007. 

Kindly lind enclosed herewith a list ol' candidates ol your SSA/unit, who 
are found not eligible to appear in the above examination as per Recruitment Rulc, 2002 
of SDE (T) and amendments thereof from time W time. 

• 	 The candidates may please he inlornied accordingly. 

The list of ca udida tes foti ti(l ci igible to appear In (lie said exam i nat io U 

is available in the Circle web site - www.assam.l)sII l.co.in. 

E'cto c:s. 
(B.C.PAL) 

Asstt. l)ircc(or Telecom. (Rcctt) 
191: 0361- 2736347 

Co py to: 	I. All Executive Association ol' F3SNI., Assam Circle. 
2. Notice Board. 

Q 
(B.C. lAL) 

(
C 	 Iciceoin. (Recit) 

v 	 191: 036 I - 2730347 35 
- 

is 
	 1~ 	 r  J~ q-  t " , 

.. 	.,. . 
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/ QANPATS FOUNDNOT ELIGIBLE TO APPEARS IN IHE LDCE FOR PROMOTION TO THE 
/ GRADE 	SDE (T) TO BE HELD ON 15.7.2007 (SUNDAY) 

,. 	. 
1. 	.: 

. 

Im 

.1 

; 

RNO 4 
	

SL.NO. NAME DESGN UNIT/SSA 
TUSHARAGARWAL 	 . JTO CGMT/GH 

2 JYOTISH I3ASIIYA  JTO CTSO/GH 
L 3 14 PRANOrTAM BASUMATARY JTO ETR 
1 
	

4 39 MISHRA SUNIL 	 ,' 	 . 	- 11-0  
42 
44 

rRAKAfI I stH:I I 	 . 
SANDEEP SINGH --- 

j io 
JTO 

GMT[)/.J)T 
CMI D/J'RT 

7 66 TAPASH ROY CHOWDHURY jro GMTD!KMP 
GMID/KMP 8 84 SMT. SHAMPA DUTTA JTO 

9 117 NAJEIB HUSSAIN SABRI JTO (3MTD/DR 
10 132 AIZUDDINAHMED jro GMTD/6GN 
11 144 ABDtJS SAF3UR AHME() iTO GMTD/BGN 
12 145 SALEH MD. MIZANUR RAHMAN jro GMTD/BGN 
13 146 I3IPLAB KUMAR DEB SINGF(A - JTO GMTD/BGN 
14 156 AMULYA KIJMAR ROY - JTO GMTD/BGN 
15 157 UAIKUNI)IA RAM DAS sin GMTD/BGN 
16 158 RAMESH CH. RAY JTO GMTD/BGN 
17 167 BIKASH BARAN DEY JTO - CGMT/GH 
18 185 t MILLANSINGH - jio NETF - 
19 192 AMITABH DAM JTO GMTD/NGN 
20 198 PREMCHAND KAMOHAMPATI JTO GMTD/NGN 
21 199 KAMALKUMARBORO iTO GMTD/NGN 
22 203 BASUDEV DEKA JTO GMTD/NGN 
23 205 MD. ANISUR RAHMAN KHAN 	. JTO 	- GMTD/NGN 
24 207 MD. SAFIQUR RAHMAN JTO GMTD/NGN 
25 208 ABANI MOHAN DAS  JTO GMTD/[3GN 

V 	26 237 YOGESH KUMAR NAGAR JTO GMTD/KMP 
27 . 241 JPRADNYASHIL TIJKARAMJI DAHIWADE JTO GMTDISC 

18 FEB 2009 

PuywWahafl Bench 

tvt 

/vo(t 
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Centtdrnn- ,.- i:'un., 

Advance Copy 
18 FEB 20U9 	

Dateugust,8 

	

To, 	
Ua ti Bench 

* The Director(HRD) 
Bharat Santhar Nigarn Limited 
Bharat Sanchar Bhavan, H.0 Mathur Lane 
Janpath, New Delhi-II0001 

(Through Proper Channel) 

Subject: Eligibility to appear in Limited Departmental Competitive Examination for 
promotion from JTO(T) to SDE(T) held on 15th July,2007 

Respected Sir, 

1 With due honour and humble request I would like to submit the following few lines 
for your kind consideration and needful action please. 

2 Sir, I have been recruited as a JTO ( Direct Recruitment) against the vacancy for the 
year 2001.My four weeks Orientation Training commenced from 17.02.2003 in 
compliance to Circle office, Guwahati, Letter No. Rectt-3/72/Part-II/53 dated 28-01-
2003 and after successful completion of OTP and Field Training my joining to the 
department as JTO was approved w.e.f.26-05-2003 as per direction of Circle. office, 
Guwahafi, Letter No. STES-5/43/PT.VI/229  dated 05-06-2003. 

Sir, in compliance to Corporate office Letter No. 5-4/2005-)dated 9 th  February, 2007 
I honourably applied for LDCE 2007( TES group B) for promotion to grade of Si5i') 
against the vacancy for the year 	006 but to my great surprise I was ajd 

l not eligible for the said exam as 3Thiunicated vide Circle office, Guwahail, Letter ii  
fi No. Rectt-1/57/2007/29 dated 	which disqualified me from appearing in 
tj the said exam. 

4 Sir, having perused the list attached to Corporate office Letter No. 5-3/2007-DE 
dated 08-07-2008 I find that few of jTOs of same recfuitment year i.e. year 2001 
allowed to appear in the said examination, who are junior or may be senior to me 
(as per the marks obtained in OTP and Phase-I training) but not completed three 
years of regular service (in the 1-limachal Pradesh Circle Memo No 
RTFC.JP/JTO.IND/B.NO.27(RS)/2002139 dtd 29/08/2002 enclosed) like me . I have 
doubt that in other cirdes also such type of candidate had been allowed to appear in 
the said exam. Few of them scored more than 50% marks, which I fear, may be 

Contd.. 2/- 

-2— 
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selected for the promotion to the SDE () before me. But in Assam Circle all 
candidates belongs JTO-2001 batch who have not completed three years of regular 
service, disqualified to appear in the said examination. Here I have enclosed the 011' 
completion training letter of HP circle candidates, in which their date of joining 
shown which is after 01-07-2002. 

5 Sir, you would appreciate that missing a chance in such matter will adversely affect 
my carrier progression for no fault of mine and will certainly be a great injustice to 
me. In this connection you may lIke to refer Column No. 12, Note No. 5 of SDE RR 
2002 as per your office Letter No. 20-24/2001-Pers-il dated 28-02-2002 and clarification 
issued by Corporate office vide letter no.2-29/2005-Pers-il dated 16-04-07, and all 
India gradation list of jTOs(DR) of 2001 batch ,presumed to have been prepared and 
available with your office as the same has not been circulated. 

6 Sir, I would, therefore, request your honour to kindly look into the matter 
expeditiously and favorable action taken may kindly be intimated at the earliest. 

Faithfully 

O/o the ,Oefn Engineer (Mtce.) 
BSNL, Dibrugarh-786001 

Mob.No. 91-9435598098 
Email: sunil@bsnl.co.in  

a 

List of Enclosures: 
I Copy of Circle Office ,Guwahati, Letter No. Rectt-3/72/Part-11/53 dated 28-01-2003 
2 Copy of Corporate Office Letter No. 2-29/2005-DE dated 16-04-2007 
3 Copy of Circle Office ,Guwahati, Letter No. Rectt-1/57/2007/29 dated 27-06-2007 
4 Copy of Circle Memo No RTTC.JP/JTO.1ND/B.NO.27(RS)/2002/39 dtd 29/08/2002 
5 Copy of Corporate Office Letter No. 5-3/2007-DE dated 08-07-2008 
6 Copy of SDE RR 2002 ,Corporate Office Letter No. 20-24/2001-Pers-Il dated 28-02-

2002 
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• 	13fl,*RA.T saL4.R NIGAM LThITD 
A çcvt.. qfX7v4 

CORPLATE OFFICE- PEPARTh1EAL EXAMINAITON SECTIoN 
9 PLOOR, A' WflhG, STAtESMAN IIOUSE. ARAKBAMBA ROAD, NEW DELHI-i 10001. 

No. 5-3t2007DE 
	 Dai 

To 
Alt the  Chief Geem]  Msnagers of TcLecoiz Cü'ctts, BSNL 
Chief (ena Maugu Kollwte Telepofle/ Chinnat ThephoOes, BSNL 
Cbif GoeI Ma.ager Mtce. NM BSNL New Belbi 

Sub: Urnited DepetDnental Compeue Examination for promotion to the grade of SDE rn 
under 25% quota held on 15.7.2007- Deciaration of result. 

The nerit lists of cendidates who are jucwsiful in the Umited Departmental 

cornpet1the 	niflavon for promotion to the gr;de of SD T) unuei' s quota rieu on 
S... 	 MO nnovpdtnthk letter. - 	 S  

	

- 	 -.. 	 -- -- 

• 	
5 0 

2 	The candidates who have secured the minimum pass marks of 50% in each Paper 
S 	

re gven.ifl AvieJure A .rsd those who are passed under the relaxed standard ide. 45% in 
• 	

each Paper are given n Annaxura. B. The marks ecttred by these successft candlates 

cateoly and yeart5) of eligibility have also been given ('Y'' Yes, 'N'= No). 

• 	
• 	3. 	The  examination was held for tilling in vacancies pertaining to the five years I.e. 

• 	

5 	 200142, 2002-03, 2003-04, 2004-05 and 2005-06. But due to pending court cases and 
Intesim direction of the Hon'bie MP High Court in 	 and 

Court In WP{C} No.39i1 is 	ossAble Aarlarp• MWL& As such 

'7 the iesuit has been. prepared based on the merit position only without takln€ into 
cortiicIerit0fl the year-wise eligibility and vacancies. Pers. II Branch, BSNL Coiporate 
Office will allOt the vacancy year or seniority to these successful candidates verifying their 

• 	elglbilIty agihit a pa rticular year. 

& 	As directed by the Hoit'b%e High Court of ludkature at iabaiçnu, Madhya Pradesh 

vide Its interim oTdQr cit 13.7.2007 in Writ peton No g52]/2OQZ4a 	 Mg  

for the petttión 	along with other simliarPy placed persons 	ii behetd1ifli1he 

• oetttioners succeed In the petft 	 gt on. Also, as directed by the HO461jH 	Cui, 

	

WPqN0 6613 of 2007, the result shall 	 the  

5 	The nmeS of successful carid idat , their RoU Not., Category and year of eijibility 

have been shown. as fürnshed by the Circles. The Roll Nos. of the candidates of Gujarat 
Cirde whithhave been shortened a little! keeping the essential factors intact. The category 

• 	of 'OBC' as mentioned by a few Circles has been taken as 'OC, this being a promotional 

examination; 	S • 	 • : 	• 	
0 • 

S 	 • 	Contd.2/- 

• 	• 
S 	• 	 I. • 	

IFEB, 2009f 

	

• 	*555 	•.. • 1 	mcl, I 



• 	 •. 	 - 	2- 

6. 	8514L CO reaervea the rght to.canceP the result of any cardldate who may have 

been declared roucteWul iriadvertendy, if and when such mistake ,sdetetted 

Yours thftüly 

(A inha) 
Astt Dqrector General (DE' 

I. ADG(PerS II), BSNLC.O. (2 Copies) for kind information and fjrther necessary action. 

PPSta Dir(HRD). 
(eneral Secretary SNEA/ AIBSN LEA. 

&No,BOrd. 
5.ADG (IR)-To upload the result In BSNLntraflt site. 

A. SiiTha) 
Asstt Director General (DE) 

II 
I 	2OO 

7fFitrLft 
uwahat, Bench 

ii 

- 	 - 



C,
 

cx
l 

-r
 

:' 	
• 

rr
; 

O
D

 

J
 

N
- 

c
D

 
C)

 
0
i
 

cD
 

cc
' 

C
IS

 

IQ
 

—
 

CA
 

- 
m 

C
th

 
-

.-
 

O
(

a
O

(
C

-
  

01
 
-
 

03
 

.)
 

( 
(n

 
0

) 
0

 
-I

 
- 

c)
 

•: 
r%)

 0
 

01
 

— 
01

 9
 -

 -
4

 
- 	

()
 

-. 	
. 

4
. 	

. 
0
 

(7
 

U
i 

. 
0

 
c 

0
) 0
 
()

 
(T

i 
0
 

F'.
) 

-J
 

00
  

01
 

CO
 

0
) 

CO
 

0
 
0
 

(D
 
0
 

Co
 

C
) 

00
 

(0
 

4
 

(J
 

0
3

 
1 

=
 

4 -1
  

.;
- 

.;
- 

7'
 

71
 

-;-4
 

71
 

74
 

.;-4
 

) 
Z

 	
CD

 
m

m
m

rn
m

m
m

m
m

m
m

m
m

m
m

m
m

m
 

N
) 

P
) 

t'
) 

N
) 

')
 

CL
 

p 
8

g
g

g
8

g
g

8
g

 
C

 
M

 t
) 

F\)
 M

 F
) 

t')
 ?

) 
r')

 M
 P

) 
t')

 
I')

 t
'J

 
t'.)

 
tJ

 t
) 

1 
1 

1 
? 

r 
r 

r-
  

r-
  

CD
 

Q
0
0
0
0
0
0
Q

o
o
Q

0
0
0
Q

o
o
O

D
D

O
O

O
D

D
O

O
 

C
) 

C
) 

C
) 

(•
) 

C
) 

C
) 

C
) 

C
) 

C
) 

(•
) 

- 
()
 0

 P
) 

00
 0

 -
 

0)
 

• 
M

 W
 

0
 
c 

o
 
0
 
0
 
0
 
0
 
0
 

D
 

CD
 

) 
(.fl

 
0
 

(0
 

t .,)
 

Ui
 

Q
Q

O
O

Q
Q

Q
Q

 
U 

(fl
 

4 
C)

  
C.  

5:
 

3;
 

6
 

=
T
•
 

.Q
)Q

)O
) 

0 
O

3
 

3
:
 

. 
3 

. 
. 

. 
0 

<
>
3
 

Q'
 

! 
-1

 
U

 
!
•
U

 
W

 
r
 

 
3.

 
Q)

 
Q 

Q) 
U)

 
= 

0) 
) 

cr
 

. 
. 

C 

Cl
- 

Ch
 O

C
i)
C

')
O

O
O

O
O

O
O

O
0
0
0
°'
0
0
° 
0
0
0
0
0
0
 
0
0
 

C
) 

 
0
0
 

O
 

0
0
0
C

)0
0
0
0
0
0
0
C

)0
0
0
0
0
0
0

0
  

C
) 

C
) 

0
0

0
0

0
0

0
 

 
 
-
 

o
c
 

. 
-
-
-
-
-
-
 

-
-
 
-
 

th
th

JO
)O

)C
 

0
 c

 
C)

 .
 

u (i.)
 

Q -4
 

u 0
) 

-4
 

O
)C

 
(7

 
0)

 
• 

C)
 

• 
Cr)

 
U'

 
C c 

-4
 

. 
c..)

 C
?.) 

. 
()
 0

1 
N)

 t
\) 

co
 (

3' 
-.1

 (,
A) 

-
 

C)
 . 

. 

: 
. 

C 
) 	

C 

th
 
( 

(f
l 

(3
' 

co
 

Cu
 

(0
 
0)

 
C,)

 01
 

M
 C

) ()1
 C

 4 
0

) 
(0

 0
) 4 

0
) 

Q 
0

) 
-4

 
0

) 
-1

 
 (
 

U
 - 

C
 ) 

J .b
. 

(f
l 

-.J
 

) 
Q

  
C

) 
(J

 
C

) o 
-.4

 
.b.

 

L
 

l\)
 

\)
 

) 
(.
) 

.b
 

• 
13

 oli
L  

0)
 (

0 
t'
) 

. 
.3.

 O
 

C)
 

-J 
Z 

0
 f

Q 
0
 C

l 
W

 W
 L

n 
(TI

 
-.J 

C 
th

 
(0

 
0
 

— 
- 

0
 

-<
 2 

< 
z
 z

 2
 2

 Z
 2

 Z
 -

< 
Z
 

2  
Z
 
Z

 Z
 
Z

 
Z

 
Z
 
Z

 
Z
 

Z
 
2
 

Z
 

Z
 
Z

 
40

 

0
 

_<
z
z
z

_<
z
z
z
z
z
z
z
z
z
_
<
z
z
z
z
z
z
z
z
z
z
z
z
z
z
z
 

0
 

_<
z
z
z

_<
z

.<
z
z
z
z
z
z
z
_
<
z
z
z
z
z
z
z
z
z
z
z
z
z
z
z
 

0
. 

-<
 

-<
 z

 
z
 z

lz
 z

 z
 z

 z
 z

 
z
 z

 z
 z

lz
 
Z

IZ
IZ

 
Z

L  
Z

 
Z

 
Z

 
Z

 
T
 

2
 

a
 

t)
 

.0
 

a
1
 

0
 

CD 

H
O

 

CD
CL

 
fu CL

  
CO

  
0
 

CD
 

•
o 

'3 
(D

O
 

• 	
C, 

0
 

•
c
 I

cO
  

IC
 

)U
) 

)0
 

4
-,

 



4~ 
I'. 
	

A NNEXORE- 

Al  
BRARAT SNCHAR NXG1M LTD. 

(A Govt. of India Ent.rpris.) 
Office of the Chief General Manager Telecom. 

Assam Telecom. Circle, BSNL Administrative Building, 
Panbazar, Guwahati-781 001. 

No. Rectt-1 /57/2007/62 Dated at Guwhati the 05 .11.2008. 
- 

 

To, 

The General Manager Telecom., 
BSNL, 
Dibrugarh. 

 

SUB: 	Limited Departmental Competitive Examination for promotion from 
JTO (T) to SDE (T) held on 15.7.2007 _ Representation of Sri Sunil 

It- 
	Mishra, iTO - regarding. 	 - 

REF: 	GMTDIDR letter No. QM-1012/25 dated 2.9.2008. 

With reference to the above, it is intimated that the candidature of Sri 
Sunil Mishri. ITO. for ppering in the xv examinaton was reected on the ground 	- 

that the candidate did not complete the requisite 3 (three) years of regular service as on 
1.7.2005 as per data furnished by the candidate in the application form. 

Moreover, it is worth to mention here that the list of candidates found not 
eligible to appear in the said examination was sent to all heads of SSAIUn1t for 
information of all concerned vide this office letter No. Rectt-I/57/2007/29 dated 
27.6.2006 and the list of candidates eligible to appear in the examination was also 
available on the Circle website well before commencement of the examination. 

There was no objection/appeal before the commencement of the 
or 
	examination regarding the rejection of candidature of the applicant. 

Therefore, there is no scope on the part of the Circle to give any remedy to 
the applicant at this stage after the declaration of the result. 

The applicant may please be intimated accordingly. 

(N.k. Rabha) 
Asstt. General Manager (Admn) 

Copy to: '.6hri Sunil Mishra, JTO (OCB), BSNL, Dibrugarh, wer. to his application 
dated 25.10.2008. 

(N.K. Rabha) 
Asstt. General Manager (Admn) 



ANNEXORL 	c 
L 

22t d December'2008 

- Centra,., 	
Thbuna, 

18 ELS 2009 
(Through Proper Channel) 	I 	T 

Subject: Eligibility to appear in Limited Departmental Competitive Examination for 
Promotion from JTO (T) to SDE (1) held on 15th July 2007. 

Ref:- Your office Letter No. Rectt- 1/57/2007/62 dated 05/11/2008 issued by AGM(Adrnn.) 

Respected Sir, 

With due honour and humble request I would like to submit the following few lines for 
your kind information please. 

With reference to the your office letter mentioned above, it was informed to me that my 
candidature was rejected because I have not completed the requisite 3(three) years of service 
as on 1.7.2005 as per data furnished by me in application form. 

Sir, 1 am not able to understand that why my candidature to appear in the said 
examination was rejected from Assarn Circle whereas candidates of different circle (Name of 
such candidate given below) were allowed to appear in above said examination without 
completion of three years of regular service in the grade of JTO. 

Name of Candidate Date of Joining in Allowed/Not Roll No in the list of 
BSNL as trainee allowed in LDCE LDCE result where 
(Circle) JTO(T) to SDE(T) candidates 	secured 

exam minimum 50% marks 
Sh. 	Rajesh 	Kumar 05/08/2002 Allowed to appear HPT- 
(2001-Batch) (Himcahal Circ!e) in LDCE 2007/LDCE/SDE/1057 

Sh. 	Sunil 	Mishra 17/02/2003 Not 	Allowed 	in 
(2001- Batch) (A.ssam) Assam Circle  
Sb 	R 	.G 	Qurwani 26/05/2003 Allowed to appear CG/TES-B/2007/042 
(2001 Batch) Maharastra Circle 1 in LDCE I 

Sir. as for as the matter of appeal/ objection before the commencement of examination is 
concerned regarding that I would like to inform you that after seeing the result of the said 
exam I came to know that there are the name of candidates of different circles who has 
completed their Phase-I training with me found eligible and got selected. 

., ,.... 	 I- .. 

- ç) 
- .qstO 

To, 

The Chief General Manager 
Bharat Sanchar Nigam Limited 
Assam Telecom Circle 
Panbazar, Guwahati-78 1001 



. 	

~ 

(2 

I humbly requested regarding the chance for appearing in the LDCE-2007 
(TES group B) for promotion to the grade of SDE (T) which was refused to me whereas JTOs 
junior to me (As per Phase-i training marks) in Assam Circle (Name given below) also 
allowed to appear in the said exam putting me to great disadvantage which will adversely 
affect my carrier progression for no fault of mine. This is clear-cut violation of Column No. 
12, Note No. 5 of SDE KR 2002 as per Corporate office Letter No. 20-24/2001-Pers-1I dated 
28-02-2002. 

Sir, it seems very clearly that Gradation list was not followed properly at your good 
office while screening. 
Name 	of 	the Percentage of Year 	of Roil 	Number 	in Remarks 
candidate marks 	in Recruitment LDCE Exam 

Phase-I 
training  

Swill Mishra 92.8 2001 ' Not Allowed Letter 	no. 	Rectt- 
_________________  1157/2007129dtd27.6.07 
WaryaoSareo 87.3 2001 ASM/SDE-2007/212  

P.Yellamandaiah 91.9 2001 ASM/SDE-2007/202 
8.7 2001 ASM/SDE-2007/203 

rse
arthaddu 
shagin Rao 

Sir, in this regard it has been informed to me that there is no scope on the part of the 
Circle to give any remedy to th:e applicant at this stage after the declaration of the result. 1 am 
compelled to reproduce these facts before honorable court to get the proper justice. 
This is for your kind information please. 

Y urs' Fa ully 
-I 

ii 	ishra 
JTO(OCB) 

• BSNL, Dibrugarh-786001 
Mob.No. 91-9435598098 

Email: sunil@bsnl.co.in  

copy to:- 

The Director(HRD),BSNL,New Delhi for kind information please. 

rC 1(0  

I 	FEB 2009 

Tt1Tt ntft 
uwahati Bench 
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AtEXo > o 

) , smn1u SO 	 . 

J3/tarat Sanchaf Nigan: Linifed • • • 	 . . 	 . . 

S 	 (4 GoverflflW1l of India Enterprises) 
Office ofthe Chief General Maiag' r , BSNL 

A csan2 Telecom Circle Administrat" e fluikiuig 3rd Floor 
poubtizar GuH ahali -76JOOJ 

0.,STES-5IVPI-'1 	9 	
. ' 	

Dated at'"! t1C 26j1-2OO8 	. . 

Sub - 	Promotion of 
JTOs to the grade of S D £ (Telecofli) in B S N L 

under Compciitve Quote (2%) on the basiS of Umitçd 	. 
Ocpartmefltl Compet1tI c Examination hId on 15-07.2007 

I pursuance of B SN L Corporate office Memo No .4(POstIfl9)1008 Pers 
n  II dated 03-I t.200L the 84 Eigbty Four) Executives as mentioned in the enclosed Annexure 

arc hereby promoted 
from iTO to the grade of S.D.E. (TlepoiU) undet competitive quota (25%) 

in the IDA pa> scale of Ra 11875 300 17275/ from the date they assume charge of th higher 
post and posted to the SSAsftJnItS as shovn against (heir mines to have immediate effect 

Provided that :- 
They have been absorbed jit :B.S.N.L. n permanent basis 

No disciplinary! vigilance case is pealing agaulist him / her and no VC is wIthh1d in 

ter'ns of mStructiOflS contained in 001 (DOP&T) OM 2201114/91 —Call (A) dated 14 

Q9.i992. 
rhe cuncy of any penalty against the officer i s over or 

iv 	
The fficcr is not on deputation reTC1l. or.any other organization 

The Head of the SSAs I units c.?neetned may pleascensur! that the promotion / 

posting orders in n3spccl of officers found cligibC ft .fuUhl1ig the above conditions are issued 

nh immediate effect and such officers is relicvt d accordingly so as to enable them 
to join their 

promotional assignment immediatelY 

J1D5 in the list shown in Annecuro who haveopted for DOT or who have not 

gnen any option for their absorption may not 
be promoted Such cases may be reported to this 

office. 
The SSA heads jun itsconcerned may please ensure that the promOtionJpOstiflg 

4. 
orders in respect of officers found eligible after fulfiIliig the above conditions 

are  issued in time 

to enable the officers to join their promotional asmgnment and the officer is relieed within the 

prescribcd time limit of 40(Fortv) days( mcluding the jonmg time from the date of issue of 

BSNL order 
S . 
	 hi case the officer concerned r Is to join the promotional assigimeflt within 40 

(fort>) da £ froi the date of issue of L3SNL Corporate Office order lie/she should not be allowed 

mo join the posi thereafter. In such a case the promotion order shall become inoperative and the 

matter shall be reported to this office for further necessary action. Further no request for 

i ication ofpromotmol I posting order shall he entertained mcdi  

6 	 The leae if any requested by hw officers who has been posted on promotion to 

a diflereni circles should not be allocd If an> fuicer dLsir4..s leave he! she can apply for leave 

to new competent Authority under whom he 'l she has heenposte only after joining the new 

post and the coripctent Authority will sanction leave if itis considered justified in the normal 

oursc Contd page 	2 

http://wWW.aSSSfl0\Pmm0_l  108/ipage_1 .htm 	• 	08/01/2 

- 

/ CentaijI3J 

1 	
F88 2009 	. 

0flCI 



-- 

Page 1 of 2 

ft\bsnlmu,uu I\SDEptmotion,dOc 	 - 

1121/ 
7. 	 The date on which the above order is given effect to may be intimated to this 
office and a consolidated report of the otbers who have been relieved/have joined their new 
postings may also be sent immediately onespiry of 40(forty) days from the date of issue of 
BSNL order. * 

S. 	 The vacancy/panel years against which the officers are shown as eligible in the 
Annexure have been prepared on the basis ot the results as per BSNL Corporate office letter no. 
5-312007.0E dated 08-07-2008 and modification/corrections intimated by SSA heads/units . The 
seniority of the officers promoted under this order shdll be determined in accordance with the 
rules in force and will be issued separately b the BSNL. Corporate Office. 

The aforesaid promotion oder is provisional and is subject to the outcome in 
CWP No.4697 filed in Hon'blc 1-11gb Court of Rajasthan Jaipur Bench, vide order dated 15-10-
2008.and lawsuits pending before any court regarding their regulationof seniority /promotion in 
the SDE(Telecom) grade. 

The particulars orofficcrs:rnay also.plcase be updated in the HRMS as soon 
as they join as SDE(T) on the basis of this prder. 

Necessary charge report Iuay be submitted to all concerned. 

This issues with the approva!l of the Competent Authority. 
Enclosed:. 	Annexure (Two Pages). 

Sd/. 
(P.S. Bhattacharjee) 

Deputy General Manager (Admit) 
Copyto:- 
1, 	The AGM(Pcrs.-ll),BSNL Corporate Office, Personel- II 4 Floor, Bharat Sanchar 

Bhwan New Delhi- I 10001. 
2. 	The PS to C.G.M. B.S.N.L., Assarn Circle ,Guwahati- for kind information to CGMT. 

-. 3-24. The CGM,BSNLI  Telecom Cirele,t 
Bihar/KeralaTfamilnaduJChattishgaitt/JAUiarkhandJMaharastra/CG/Punjab/ 
Kamataka/Rajasthan'ETR/NTR/AndhraPradesWDNW/Gujrat/UP(Easty 
Madhya Pradesh/CTD/West BcngaLT&D/BSNL, CO. , New Delhi. 
The GM (Personel), BSNL Corporate Office, 4 Floor, BharatSanchiI.r Rhawan, 
NewDelhi-ll000l. 
The COM, NE TASKFORCE, Uzanbazar, Guwahati - 1. 

2743. The G.M.T.DiKamrup Ijorhat / Boigaigaon/ 
Nagaon/TezpurfDibrugarh/Silchar. I 

34-38. The GM/(lT&Mktg)ICMTS(O&M)CMTS(P]g&Devy(.BD&Dev)/(Admn&Op),c.o, 
Guwahati. 

39. 	The GM (ETR). 8 Floor, Administiative Building, Panbazar, Guwahati - I. 
4044. The DGM/(Admn)ICMTS(O&M)I(CMTS.(Plg&Dev)/(MkIg&lTy(vjg), C.O, Guwahati.. 
45-46. The AO/(A&P(CA), Circle office Guwahati. 

The Rajbhasa Adhikari, Circle Offide, Ouwahati. 
HRMS Cell, Circle Office, Guwahati. 
Guai.i File. 

	Adak (M. ) 
Asstt. Director Telecom (Staff) 

For C. C. M., B.S.N.L., Assam Circle 
el tIÔ 	 Panbazar Guwahatl -781001 

s 14vocctl  

-SR1 WFt 
Central Adrnirek 

http://www.assainsnea.org/vDJpromo1l08/ipage_2.htm  
I 	FEB2009 

Wt 
Guwahatl Bench 

08/01/2009 
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08 

oer 

Nmr ofiho officcrs 
lSfShriISrntIMs) 

Staff 
No. 

Gate 
gory Year 

VacancIRecruitincj 
'Circle 

Present 
Working 
CircIo  

PreMnt 

ASSM 
Circle 

Postingonprornotionto 
theGrade:f 	

SSN.JT 

•i:i 2c.3; 79[ ~ nnal Kacti Nath 1500e Assarn 1 6onga igaon . BONGAIGAON 
.:: 24 97IRaan Dev Sari:,r 1500951 OC 200 1 -02 JAssam Assam _ agaon GMTD , NAGAON 

:t  1037 OC •02jAssarn  Assarr, Jorhat GMTO , JORHAT 
l Das 1502 OC -02 Assa.' Assam Dbrugarh GMTO , OIBRUGARH 

222 IBh!ob Gota,n 150221 OC 2 	-02 'ASsarn Assan'. Dibrugarh rMTO . DIBRUGARH 
51  

. 	. 
2 2 34II<iran Nafl 103 OC -02 Ajrn Assam onaaaon GMM , BONGAIGAON 

42 7IRajib Kurnar Du:m i.  öflissam Assary Otbrugafti JGMTO . DIBRUGARH .- _  122 IZ 12Naera Nath 3ha1acharje OC -02 jAssarn Assarr,_ aqaon .NAGAON 
t €2'Je Ch.Mer'i 1 50623 --   -O2jsarn si oir. 

;c . 53 6SJlJram Oe, 1506 OC -03]Assam rn onigao BONGAIGAON 
- .: 53: S8At.sva Kr. Da 5O7 7 OC -04 Assarn m c9aigor OONGAIGAON . 

2 &1j _i9Oak Det 150 OC 3.04 Assam A 	m rugarh . OIBRUGARH 
TPrivoRanian Cana ;; 

:: 
Assam rn r.irr .SILCHAR 

24 8O5iJaiarAIi 1508051 OC 3-04Assarn Assam Tezour GMTO.TEZPUR 
_1L315I .SoflGinndra Nath KaI!ta 	--150806 .22. 94 Assam Assam Songa illson GMTO , BONGAIGAOP 
_W5:I _808tRanjil Sarma 150807 OC -04 Assam ,  m zmrtip GMTD,KAMRUP -1 •$74 j 	59 HesiCouhi.ry 150818 OC -04 Assam Assam Kamrup GMTD.KAMRUP 	- 

822 Jay Prakash Sharma 5082, CC .04 Assam Assam Dibrugarh GMTD, DIBRUGARII 
• ! 1 6 1 7 ! 	623I Nazrul Islam 150822 .2. •24  Assam _ A 	m onoon GMTO. BONGAIGAON 

: I 	1,644 625Abou:Aziz 1506241 OC -04 Assam  Assam Kam'up GMTO,KAMRUP 
62T Rauj Dey Furkayastha 15 OC 3-04 m m Kamrup GMTDj  KAMRUP 	-. 

bs.B I SrelAniali Sarkar 15G831 SC ..O m Assam Kamrup GMM, KAMRUP .- 
23I 250 991IK4.Venkateswar Rao 150990 SC –2-00-5:W Asam Assam Songa lgaon GMTO, ___________ 
:4j_ 500, 10E Yedu Ram Sudeer 15iG87 SC 5.06 Assam Assam Songaigoon GMTO, BONGAIGAON 
25 1377 1 155 P.Yellan,ard2iiah 15 1465 SC 5.05 Assam Assam Dibrugarh IGMTO, OIBRUGARH 
26 1654 1565 Rajeev Rar1an Sinh 15 1564 OC -06 Assarn Assam Naaon 0, NAGAON 

11 	:; Oies.tKumar 151678 SC 5-06 Assam Assann Naoaon GMTO,NAGAON 
281 77j 29 Saien Kaka:i 150288 OC 92 _ Assam NETF  GMTD j  DIBRUGARH 

as 745 Manas Cha':ra53v 150444 DC -02 Assam N 	F  GMTD, OIBRUGARH 
256 

1 291  
32 Arir. 	Kumar Siah 

V:ma R 
151432 
151433 

OC 
DC 

.05 
5-05 

Bihar 
Kerata 

Bihar 
K raIn 

 GMCMTS(O&M),COJGH 
 TD. DIBRUGARH 1 12J $35 VryIv Knshnan S 1514341 DC -06 larn4nadu Tamilnu  TO. OIBRUGARH 

• 3L2 
127 36 

7 
Awacriesh Kr. SnQrI  
ChinnasamyV 

1514351 
151436 

DC 
DC 

-06 
5-06 

Bihar 
C 	shaarh; 

Bihar 
Chittishg orh 

 GMTD ., OIBRUGARH 
 GMTO.  

5 135 11441 5auT.V 1 51440 'OC -06 Kerala Ker ala  GMTO,  
10 1442 Saurabh Johar' 151441 DC -06 U L UAL .   GGIVITO. OIBRUGARM 
131:j4 Shartanu Lata 1514 ..2i -06 Jharkhand .1 and  TO. OIBRUGARH 

4:129i 
13O 

1445 
46 

:.? 

1453 

Sararg Arur. 
Sar.jay Kur.ar Gupta 
Sanir S. Chavan 
Panlaj Kurar Yadav 

1L444 
16144 
15144 
15144 
151451 

DC 
DC 
OC 
OC 
DC 

05 
2 -06 

5-06 
5-06 
-06 

H - 
aS 

rnaok 
sthan 
Ia 

 GMTD, 
 

P r4 
arnalok 
- j than 
erala 

 MTO.OIBRUGARH 
 D._OIBRUGARH 
 0._BONGAlGAO 

 .JORHAT 
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0  

NO. M 
per 
BSNL 
Co 

cftd.C31 
11108 

. 

:• 

per 
B$NL. 

dtC 
031*11 
08 

Namr of the o9icers 
(SIShrUSrnUWs) 

Staff 
No. 

Cate 
gofy 

ordo"CO 
 

Vacancy 
Year 

Recruiting 
Circle 

Present 
Vorkng 
Circle • 

0 	 • 

P(e5tflt 

Assarn 
: Crcie 

POStifl9 On pfOmOt$Ofl to 

d OrSSNUNIT,  

• 	. 
• 

. 	. 	0 

0 

0 	 0 

13:3 453 Sanos! Maflao 1514 OC 2005-06 NE-I ETR GMTD. BONGAIGAON 

I • 4 1334 1 454 Sumar. Kanti 	alia 1514 OC 5.06 Jarkhand Jarkhnd GMTD, BONGAtGAON 

[s 1455 E.V.SunilKurrar 1514 OC 5-06 AP AP GMTD.NAGAON 

'61 T3s 1457 PandeySuntKumfVstiwnh 1514 CC .Q5 MH DNW MID. JORHAT 

; 7 342 15S MujSaxena 151457 9. MH H_  MTO,JORKAT 

14 1351 1459 RG.Qurwarü 151458 SC -06 CG C  MID, JORHAT 

I 	4 1352 1450 R.V. Sharma 151459 OC 5-06 ujrat rat  MID. JORHAT 

I 1355 1462 Bnjesh Kumar Singh 1514 	1 OC 6 P(Eastj  MID, JORHAT 
5 11 59 464 Manoj Baibim K•jlkami 1514 OC ID5 H H  MID. JORHAT 

52 1374 . 1467 Madhurenora Gpa 1514 OC -06 P P  GMTD.JORHAT 

5Z 13?C' 436 Jarncaonkarendra J 151467 OC 00 -06 H  T .JORHAT 
5 79 169 Balasaneb B 	an Ban.ar 1514 OC -06 H . GMCMTS(P&D),CO1GH 
55 1363 1470 SuC.'akar PariaI oc -06 har ar  GMTD , 

-I- 3B4ji71 SundaaganaahyK 151470 OC -05 arnilnadu Taniadu  GMTD,  

1 13671 1472 Sudup Jyoti Dhar _2c_ 5.5 TD CTD_  D._KAMRUP k.- 

5Sf 394 I173 SuheeshA.N 151472 OC 5-05 eaIa ala  G 	D,SILCHAR 
59 4ç'5 175 Ram Kurnar Ram 151474 SC 506 rkhand J 	khand  Q 	0,SILCHAR 
& 4(ft 476 V.M.Patel 151475 OC 06 Ujr G 	rat  0 	D,SILCHAR 

Ig 40 147 Anil Kumar Dv.ivdi 151476 OC 2 ktg.&ITJ, C.OIGH 
(5: 147 Rajesh Kuma 151477 OC -06 har ar  GMTO,  

5 1416 1479 Navas M 1514 OC .3 am:lnadu T&D  GMT D,  
4 426 452 Richard Paul A 1514 1 OC -05 milnau T milnadu  GMT D,  

65 43 14.S6 kVer.cat Ramana 1514871 OC 5-06 P AP  TD.NAGAON 
S 440 89 amal Roy 1514 CC -06 TO CTD  To._KAMRUPL' - 	

7 1496 Thanaara G 	• 5.; rni1n3du T milnadu • TO, TZPUR 
5 1449 1497 PavaiakkothS • 14 OC 5-06 arn!nadu Tamilnadu • TO, TEZPUR 

5 450 1698 Bistwaji1 Kumar Sinha 1514 OC fl5-06 B W13  TO, NAGAON 
70 1468 532 Kumar Mukesh 	• 151501 OC 5-06 har ETR  ID, NAGAON 
7 .; 506 15; R.S.Sflenze 151518 SC 2 	-06 rat urat GM 	.NAGAON 
72 1529 1528 Moan KiishrnV.S 151527 SC -06 nataka rnataka  GMTD,  
7.1 1535 1522 Biniu P. Raje; 151531 SC -0 ala ala  GMTD; SILCHAR 
7 41 15..C7 1535 Kuldee3 Sun 151534 SC 5-06 R BSNLCO  GMTD, BONGAIGAON 
751 599 155. R'uri Sadanarldarn 151553 SC 5-06  GMCMTS(O&M),CO1GH 

1 2 1 I 1 551  B;swaj Chawinury 151560 SC .06 - -  GMTD. KAMRUP 	- 
164 5156S Srinivasa L 151567 SC -06 Kamataka nataka  GMTD, NAGAON 

9j570 E.Jar,aWan 151569 SC -06 P 	. P  NAGAON 
791 15 1573 P.Suresh Kurnar 151572 SC -06 P  P  NAGAON 
S :- jSaiayKurnarNetam 151642 ST -06 CG CG  GMTD , 

57-8 B 151644 SC -05 Karnaaka ernataka  , TEZPUR 
192 59-8  urnar 

M'1669 Vflav 

 
15155 

83  95-s rsar Moak 151668 
az  6-5 ashekr Ganesar 11516691 

SC -06 WB B CMTS(O&M.COIGH 
SC 5-06 MH 'TR  MTO, TEZPUR 
SC 5-06 Karnaaka TR  MID. TEZPUR 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH 

O.A no.26/09 

If 

Sri Sunil Mishra 
& 	 ...Applicant. 

-Vs - 

Union of India and ors 

Respondents. 

INDEX 

SI. Annexure Particulars Page no 

1. - Written Statement 

2. Verification 

Copy of the letter dated 16.04.07 under no. 2- 
3. A 29/2005/Pers.-II issued by the BSNL Corporate c 	j( 

Office, New Delhi 

Copy of the application form of the applicant 
4. B dated 27.03.06 

- Copy of the list of eligible candidates dated 
5. C 27.06.07 under no. Rectt-1/57/2007/28 3_ f/ 

Copy of the list of non-eligible candidates dated 
6. D 27.06.07 under no. Rectt-1/57/2007/29 Zô 

Filed by: 

Mrs. Manjula Das, 

Panel Counsel, BSNL, 

CAT, Guwahati bench. 
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File in Court 

Court 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH 

entral 
i i: wtiw 

£7  

Guwahati Bond 

In the matter of: 

O.A no.26/09 

Sri Sunil Mishra 
Applicant 

-Vs- 

Bharat Sanchar Nigam Limited & ors. 

Respondents 

-AND- 

In the matter of: 

Written statement on behalf of the 

respondents 

(WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTS) 

I, Sri Surendra Nath Chakravarty, S/o Late Taranath Chakravarty, 

aged about 55 years, R/o Ulubari, Guwahati-7 in the district of Kamrup (M), 

State of Assam, presently working as the Assistant Director Telecom (Legal), 

0/0 the CGMT, BSNL, Assam Telecom Circle, Panbazar, Guwahati-1 do hereby 

solemnly affirm and state as follows:- 

That I am the Assistant Director Telecom (Legal), 0/0 the CGMT, 

BSNL, Assam Telecom Circle, Panbazar, Guwahati-1, competent and authorized 

to file this written statement on behalf of the respondents of BSNL. I have gone 

through the Original Application and have understood the contents thereof. I am 

acquainted with the facts and circumstances of the case thereof. 

That I do not admit any of the averments except which are 

specifically admitted hereinafter and the same are deemed as denied. 

3. 	That before traversing the various paragraphs of the present 

Original Application, the answering respondent would like to place before the 

Hon'bleTribunal the brief facts of the case. 

p 	. 
(3' 	Q BRIEF FACTS OFTHE CASE: 
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3.1 	The applicant who is a Junior Telecom Officer (OCB) in the Office 

of the OCB Exchange, Khaliamari Road, Dibrugarh in the District of Dibrugarh 

applied for appearing in the Limited Departmental Competitive Examination for 

promotion to the grade of Sub-Divisional Engineer (Telecom) under 25% quota 

on 27.03.06 for vacancies pertaining to the year 2004-05 and 2005-2006. 

	

3.2 	That the method of recruitment relating to the said post was 

governed by the Recruitment Rules of Sub-Divisional Engineer (Telecom), 2002 

(hereinafter 'the Rules'). Column 12 of the Schedule appended to the Rules 

states as follows: 

"Promotion: 
75% by Junior Telecom Officers (Telecom) with three years 

regular service in the grade. 

25% by Limited Departmental Competitive Examination from 

amongst Junior Telecom Officers (Telecom) who have_rendered 

not less than Three (3) years regular service in the grade on Vt 

July of the year of Examination. 

Note: - In case of non-availability of sufficient number of officer 

for filling of these posts by promotion/by selection in a particular 

recruitment year, the unfulfilled vacancies shall be diverted and 

filled up through Limited Competitive Departmental Examination 

and vice versa subject to the condition that the quota shall be 

restored in subsequent recruitment years. 

Promotion of JTOs shall be made on the basis of an All 

India eligibility list at Corporate Office only. 

The crucial date for determining the eligibility list shall be 
11t of July of year to which the vacancies pertain. 

The syllabus and rules for conducting LDCE shall be such as 

the Board may prescribe from time to time. 

Where juniors who have completed their qualifying 

eligibility service are being considered for promotion, their seniors 

would also be considered provided they are not short of requisite 

qualifying/eligibility service by more than one year." 

rtraJ 
() 

GUWahti Beflch 

I 

3.3 	That the BSNL Corporate Office, New Delhi vide letter dated 

16.04.07 under no. 2-29/2005/Pers.-II had intimated the crucial date for 

reckoning three years of regular service along with other guidelines which are 

mentioned below: 
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Vacancy year 	 Eligible 

2001-2002 	 Completed three years as on 01.07.01 

2002-2003 	 Completed three years as on 01.07.02 

2003-2004 	 Completed three years as on 01.07.03 

2004-2005 	 Completed three years as on 01.07.04 

2005-2006 	 Completed three years as on 01.07.05 

3.4 That the applicant, Shri S.N. Mishra, app[d for the said 

departmental examination for the vacancy year 2004-05 and 2005-0-6 by 

submitting his application form showing his date of jiñihg in the Junior Telecom 

Officer (JTO) cadre as 26.05.03. He was, therefore, found ineligible to appear in 

the said Examination since he had not completed three years of continuous 

service in the grade of JTO as on the crudaL date of 01.07.05 for the vacancy 

year of 2004-05 and 2005-06. Hence, his case was not considered for appearing 

in the Limited Departmental Competitive Examination for promotion to Sub 

Divisional Engineer (Telecom) under 25% quota. - 

3.5 	That the respondent authority after scrutiny of the applications 

prepared a list of eligible candidates for appearing in the Limited Departmental 

Competitive Examination and a list of non-eligible candidates for appearing in 

the said examination. The said list of eligible candidates was issued and1 -.----- 	., 7 
circulated in its website vide letter dated 27.06.07 under no. Rectt-• II 

1/57/2007/28. Further a list of non-eligible candidates was also issued to all SSA 

heads and units vide letterdated 27.06.07 under no. Rectt.-1/57/2007/29 to 

intimate the candidates. Accordingiy l  the aepp licant was intimated about his 

ineligibility to appear in the said examination. 

3.6 	That the applicant made representation dated 26.08.08 before the 

Respondent no. 3 by highlighting his grievances. The applica'ht, thereafter, was 

(ruedby letter dated 05.11.08, by mentioning the reasons as to why his 

andidature was rejected. 

3.7 	That the lis.fQr eligible candidates and non-eligible candidates for 

appearingbefore the said departmental examination in fact was prepared as per 

t1 Recruitment Rules of Sub-Divisional Engineer (Telecom), 200i 

3.8 	That the eflgib!e candidates who appeared in the said examination 

and qualified on the basis of merit in the examination were promoted to the post 

of Sub Divisional Engineer (Telecom). 	 - 

4. REPLY TO THE FACTS OF THE CASE: 
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4.1 	That with regard to the statements made in paragraph 4.1 of the 

application the humble answering respondent begs to offer no comment. 

4.2 	That with regard to the statements made in paragraphs 4.2 to 4.6 

of the application the humble answering respondent begs to offer no comment 

as they are matters of records. 	 - 

4.3 	That with regard to the statements made in paragraph 4.7 of the 

application the humble answering respondent begs to state that the BSNL 

Corporate Office, New Delhi vide letter dated 16.04.07 under no. 2-

29/2005/Pers.-II had intimated the crucial dates for reckoning three years of 

regular service along with other guidelines which are mentioned below:• 

Vacancy year 	 Eligible Candidates 

	

2001-2002 	 Completed three years as on 01.07.01 

	

2002-2003 	 Completed three years as on 01.07.02 

	

2003-2004 	 Completed three years as on 01.07.03 

	

2004-2005 	 Completed three years as on-01:07.04 

	

2005-2006 	 Completed three years as on 01.07.05 

The applicant, Shri S.N. Mishra, applied for the said departmental 

examination for the vacancy year 2004-05 and 2005-06 by submitting his 

application form showing his date of joining in the JTO cadre as 26.05,03. He 

was, therefore, found ineligible to appear in the said Examination since he had 

not completed three years of continuous service in the grade of JTO as on the 

crucial date of 01.07.05 for the vacancy year of 2004-05 and 2005-06. Hence, 

he was declared ineligible to appear in the said departmental examination. 

Copies of the letter dated 16.04.07 and 

application form of the applicant dated 

27.03.06 are annexed herewith arid marked 

as Annexure A and B respectively. 

4.4 	That with regard to the statements made in paragraph 4.8 of the 

application the humble answering respondent begs to state that the applicant in 

fact made communication to the departmentonly after one year of declaration of  

his ineligibility for appearing in the examination. 

In this connection it is stated that the list of eligible candidates 

was issued on 27.06.07 under no. Rectt-1/57/2007/28 and further u loaded in 

circle website.imilarly, the list of ecandidates was also issued to all 

Secondary Switching Area (SSA) heads vide letter dated 27.06.07 under no. 

under no. Rectt-1/57/2007/29 to inform the candidates under the control of the 

SSA heads so as to give them the opportunity in a systematic mann6r to bring 

AR74 AW 
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into notice of the competent authority if any discrepancy is found by any 

eligible/ineligible candidate for rectification of errors, if any, made in the lists. 

The applicant was communicated to his rejection of candidature 

vide letter dated 27.06.07 under no. Rectt-1/57/2007/29 but the applicant made 
- 

representation before the department only on 26.08.08 (Annexure 6 to Original 

X'pp lication) i.e. after more than one year of his knowledge of his ineligibility to 

appear in the examination. 

Copies of the letters dated 27.06.07 under 

nos. Rectt-1/57/2007/28 and Rectt-

1/57/2007/29 are annexed herewith and 

marked as Annexure C and D respectively. 

That with regard to the statements made in paragraphs 4.9 of the 

application the humble answering respondent begs to state that Sri S. Seshagiri 

Rao and Sri W. reAfact as completed three years_of 

and were declared eligible to appear in the Limited Departmental Completive 

Examination for promotion to the grade of Sub-Divisional Engineer. 

Further it is stated that the eligibility ftst and non-eligibility were 

issued and circulated in the concerned offices vide letters dated 27.06.07 but the 

applicant neither made any complaint that his junior had found 

ehgibility list ofcandidateshe br9ht it to the notice of 

he is senior to the above officers. The applicant made his representation only 

7777  Safte][the 	 uncement of the result. The complaint, if any, of other officers 

received earlier was acted upon by the authorities promptly. 

4.6 	That with regard to the statements made in paragraph 4.10 of the 

application the humble answering respondent begs to offer no comment as they 

are matters of records. 

4.7 	That with regard to the statements made in paragraphs 4.11 of 

the application the humble answering respondent begs to state that in response 

to the representation made by the applicant, the respondent authority replied 

vide communication letter dated 05.11.08 (Annexure 8 to the Original 

Application) by giving the reason of the rejection of the applicant's candidature. 

In the said reply it was specifically mentioned that the applicant did not 

complete the requisite three years of regular service as on 01.07.95. Further 

mentioned that the list of candidates who were found not eligible to appear in 

the examination was sent to all heads of SSA/unit for information for all 

concerned vide office letter no. Rectt-1/57/2007/29 dated 27.06.07. But there 

was no objection or appeal made by the applicant before commencement of the 

examination. Hence, it was replied that in view of the above position there is no 

scope on the part of the authority to give any remedy to the applicant after the 

declaration of the result. 

C~"f~40__ 

/ 
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4.8 	That with regard to the statements made in paragraphs 4.12 of 

the application the humble answering respondent begs to state that the reply to 

his earlier representation in fact was appropriately answered by the authority by 

giving the reasons thereof. 

	

4.9 	That with regard to the statements made in paragraph_s 4.13 of 

the application the humble answering respondent begs to state that the eligible 

applicants who appeared and qualified in the Limited Departmental Competitive 

Examination held on 15.07.07 were selected on the basis of merit and were 

promoted to the post of Sub-Divisional Engineer (Telecom). 

	

4.10 	That the humble answering respondent denies the correctness of 

the statement made in paragraph 4.14 of the application. It is stated that the 

eligibility list/non-eligibility list in fact were prepared with due weightage of the 

Recruitment Rules of Sub-Divisional Engineer (Telecom), 2002 published on 

28.02.02. 

In the Schedule annexed to the Rule, in Column No. 12 it is 

provided to the post of Sub-Divisional Engineer from JTO (Telecom) by 

promotion as follows: 

"75% by Junior Telecom Officers (Telecom) with three yeasts 

regular service in the grade. 

25% by Limited Departmental Competitive Examination from 

amongst Junior Telecom Officers (Telecom) who have rendered 

not less that Three (3) years regular service in the grade on V t  

July of the year of Examination." 

As per above Rule, the respondent authority prepared the list for 

eligible candidates for appearing in the examination and a list of non-eligible 

candidates for appearing the above examination. In the instant case the 

applicant did not fulfill the eligibility criteria for being enlisted in the list of 

eligible candidates. Hence, his case was not considered for being included in the 

eligibility list for appearing in the examination. 

	

4.11 	That with regard to the statements made in paragraphs 4.15 of 

the application the humble answering respondent begs to state that the 

applicant got sufficient time for agitating any grievances before the competent 

authority. The lists were circulated on 27.06.07 and the result of the 

examination was announced on 08.07.08. For more than one year he slept over 

the matter. Being a responsible officer the applicant should have approached 

before the competent authority if he had any grievances in appropriate time 

when the matter was alive. Therefore, the statement of "sine qua non" in case of 

respondent authority does not stand at all. 

, 	42'ra ,fr 
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4.12 	That with regard to the statements made in paragraphs 4.16 to 

4.18 of the application the humble answering respondent reiterates and 

reaffirms the statement made in paragraphs 4.5, 4.7 and 4.8 of this written 

statement. 

	

4.13 	That with regard to the statements made in paragraphs 4.19 of 

the application the humble answering respondent respectfully submit that the 

BSNL authority, with due procedure of law, prepared the eligibilityThnd non-

eligibility lists of the candidates for appearance before the Limited Departmental 

Competitive Examination and, thereafter, conducted the examination and 

prepared the select list amongst te eligible candidates on the basis of merit and 

promotions to the posts of Sub-Eivisional Engineers were made. In the entire 

process, there is no violation of any rule and there is also no violation of any 

Articles of the Constitution of India. 

	

4.14 	That the applicant has failed to make out a good case and there is 

no merit at all in his case and the Original Applicant is, therefore, liable to be 

dismissed. 

F 
 C
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VERIFICATION 

I, Sri Surendra Nath Chakravarty, S/o Late Taranath Chakravarty, 

aged about 55 years, R/o Ulubari, Guwahati-7 in the district of Kamrup (M), 

State of Assam, presently working as the Assistant Director Telecow (Legal), 

0/0 the CGMT, BSNL, Assam Telecom Circle, Panbazar, Guwaahti-1 do hereby 

verify that the statements made in paragraphs Li' ... 

are true to my knowledge and belief, those made in paragraphs 

., /9ILZ..being matters of records of the case are true to 

my information derived therefrom which I believe to be true and the rest are my 

humble submission before this Hon'ble Tribunal. I have not suppressed any 

material fact before the Hon'ble tribunal, 

And I sign this verification on this the 25 	day of August 2009 at 

Guwahati. 

Centrai AdnntrativeTribUfll 
•Rt 	WS4I 	trw 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 
GUWAHATI BENCH:: GUWAHATI 

9 JAN 21 ~ J'\\ 	

-r 

i I X~l ORIGINAL APPLICATION NO 26/2009 4  

Sri Sunil Mishra 

.N' 	 A pp ican 
1J 	 Versus 

\ 	 The Bharat Sanchar Nigam Limited & Ors. 

Respondents 

IN THE MATTER OF 

An Affidavit to clarify certain aspects of 

facts which cropped up at the time of 

hearing of the above mentioned Original 

Application on 12.01.20 10. 

AFFIDAVIT 

I, Sri Prakash Singh, aged about 35 years son of Ram Bikash Singh, 
presently working as Junior Telecom Officer (OCB), BSNIL, Jorhat, resident of 
Qtr. No. 8, Type - III (New Block), Lichubari Telecom Colony, Lichubari in 

the district of Jorhat, Assam, do hereby solemnly affirm and state as follows: 

1. 	 That I am the applicant in the Original Application No. 27/ 

2009; the facts, issues involved, grievances raised and reliefs claimed in the 

present Original Application is one and same as that involved in the Original 

Application No. 27 of 2009 filed, by me and therefore I am conversant with the 
facts and circumstances of the case. The applicant of the present Original 
Application is presently posted at New Delhi in the Business Enterprise 

4JA 
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Section, BSNL and has duly authorized me to swear this affidavit on his behalf 
and as such I am competent to swear this Affidavit. 

2. 	 That the deponent states that the applicant had approached 

this Hon'ble Tribunal by way of filing the above mentioned Original 

Application raising a grievance against the arbitrary and illegal action on the 
part of the respondent authorities in not permitting him to appear in the 
Limited Departmental Competitive Examination held for promotion of the 
Junior Telecom Officer's to the post of Sub-Divisional Engineer for vacancies 
pertaining to the year 2005-06 on the ground of having not fulfilled the 
eligibility criteria for appearing in the said examination. 

That the deponent states that the above mentioned Original 

Application was taken up for hearing on 12.01.10 and on the said date certain 

queries were raised by this Hon'ble Tribunal as regards the factual aspects of 

the matter and directed the applicant vide the order dated 12.01.10 to file an 

affidavit clarifying the said factual aspects. In terms of the order dated 

12.01.10 the deponent begs to lay before your Honour the said factual aspects 
in the form of the present affidavit. 

That the deponent states that the list dated 26.07.07 of the 
ineligible and eligible candidates were prepared by the respondent authorities 

after complying with the provisions of Colunm - 12 and Note - 5 of the 
Recruitment Rules of 2002. Further, the training period spent by an incumbent 
Junior Telecom Officer was also counted towards computing the eligibility 
criteria of having rendered three years of service in the grade of Junior 
Telecom Officer. The applicant had no role to play in the short-listing of 

candidates found ineligible and eligible to appear in the Limited Departmental 

Competitive Examination held by the respondent authorities. The applicant had 
no reasons to doubt the process of short listing of candidates when the highest 
authorities, in the corporation carried out such exercise. It is pertinent to 

mention here that the authorities of the BSNL have prepared no seniority list of 

the incumbents in the cadre of Junior Telecom Officer on the date of filing of 
the Original Application before this Hon'ble Tribunal. 

I.P., ;,, =1 
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That the deponent states that seniority in the cadre of Junior 

Telecom Officer is determined on the basis of the marks secured by an 

incumbent in the Orientation Training! Phase - I training imparted to the newly 

recruited Junior Telecom Officer. The Junior Telecom Officers namely Sri 

Sarihaddu Seshagirirao, Assam Circle and Sri Waryao Sareo, Assam Circle 

who are junior to the applicant owing to securing lesser marks in the above 

mentioned training were allowed to appear in the Limited Departmental 

Competitive Examination held for the purpose of promotion of the Junior 

Telecom Officers to the grade of Sub-Divisional Engineers. Consequently, in 

terms of Column - 12 and Note - 5 of the Recruitment Rules of 2002, the 

applicant also became eligible to appear in the said Limited Departmental 

Competitive Examination, but due to the fault committed in short listing of the 

incumbent Junior Telecom Officers, the applicant was debarred from appearing 

in the above mentioned Examination. 

That the deponent states that the fact that the above 

mentioned juniors of the applicant had secured lesser marks in the Orientation 

Training! Phase - I training was not known to the applicant. The applicant and 

the above mentioned juniors had completed their Phase - I training in different 

batches and at different times. Had the respondent authorities prepared a 

seniority list of the incumbents in the cadre of Junior Telecom Officer, the 

applicant could have known about his seniority position in the cadre of Junior 

Telecom Officer vis-â-vis the above mentioned juniors namely, Sri Sarihaddu 

Seshagirirao and Sri Waryao Sareo. The respondent authorities having not 

prepared the seniority list of the incumbents in the cadre of Junior Telecom 

Officer, the applicant could not have known at the time of publishing the list of 

eligible and ineligible Junior Telecom Officers on 26.07.07, his seniority 

position vis-à-vis the above mentioned persons let alone the marks obtained by 

the said persons in the Phase - I training. As such, no fault can be attributed to 

the applicant for approaching the respondent authorities for amelioration of his 

grievances after the Limited Departmental Competitive Examination was over. 

That this affidavit has been filed to bring on record the facts 
narrated herein above. 
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8.. 	 That this affidavit has been filed bonafide for securing the 

ends of justice. 

	

9. 	 That the statements made in this affidavit in paragraphs 

g 	are true to my knowledge, 

those made in paragraph 
being matter of records are true to my information derived there from and the 

rests are my humble submission before this Hon'ble Court. 

And, I sign this affidavit on this the 18th1 day of January, 2010 at 

Guwahati, 

	

% 	. 

Identified by: 

ic(M1 zlp 	 DEPONENT 

Advocate 

Th, 


